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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 22, 2012/Jyaistha 1, 1934 (Saka)

The Lok Sabha met at Eleven of the Clock
[MaDAM SPeAKER in the Chair]
REFERENCE BY THE SPEAKER

Loss of lives in train collision
[English]

MADAM SPEAKER: Hon. Members, at least 15 persons
are reported to have been killed and several others injured
when Hubli Bengaluru Express Train collided with a stationary
Goods Train at Penakonda Railway Station in Ananthpur
district of Andhra Pradesh early this morning.

The House expresses its profound sorrow on this tragedy
which has brought pain and suffering to the bereaved families.

The House may now stand in silence for a short while as
a mark of respect to the memory of the departed.

11.01 hrs.
The Members then stood in silence for a
short while.
11.02 hrs.

At this stage, Shri Ramesh Rathod and some other
hon. Members came and stood on the
floor near the Table.

...(Interruptions)
[English]

MADAM SPEAKER: Please sit down. Take your seats.

...(Interruptions)
[Translation]

MADAM SPEAKER: Everyone, please sit down.

...(Interruptions)
[English]

MADAM SPEAKR: Please go back. Sit down, please.

...(Interruptions)

[Translation]

MADAM SPEAKER: Today is the last day of this session,
please let the question hour resume. Please do not be
agitated.

...(Interruptions)
[English]

MADAM SPEAKER: Nothing will go on record.

(Interruptions)...*
11.03 hrs.

ORALANSWER TO QUESTION

Evaluation of AAY
[English]
+
*641. SHRIS. ALAGIRI:
DR. SHASHI THAROOR:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a)  whether the Union Government has received any
requests from the States for increasing the number of
beneficiaries covered under the Antyodaya Anna Yojana
(AAY);

(b)  if so, the details thereof and the reaction of the
Government thereto alongwith the steps taken thereon;

(c) the details of the mechanism in place to ensure
distribution of foodgrains to the intended beneficiaries of
AAY;

(d)  whether the Government has recently undertaken
a review/evaluation of AAY;

(e) if so, the details and the outcome thereof
indicating the irregularities detected/noticed during the
course of the evaluation; and

(f) the corrective steps taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): (a) to (f) A Statement is laid on the
Table of the House.

Statement

(a) and (b) In order to make the Targeted Public
Distribution System (TPDS) more focused and targeted at

*Not recorded.



3 Oral Answers

the poorest of the poor, Antyodaya Anna Yojana (AAY) was
launched in December, 2000 for one crore families to be
identified from the Below Poverty Line (BPL) families.
Coverage under this scheme has been expanded thrice
since then i.e. during 2003-04, 2004-05 and 2005-06
covering additional 50 lakh households each time. Thus the
total coverage under AAY was raised to 2.50 crore AAY
families. The identification of AAY families within the target
of AAY families allocated to each State/UT is the
responsibility of concerned State/UT Government. Against
the accepted number of 2.50 crore AAY families given to
State/UT Governments, upto April, 2012 they have reported
issuance of AAY ration cards to 2.43 crore AAY families.
Allocation of foodgrains (rice and wheat) to these AAY families
are made @ 35 kg. per family per month at a highly
subsidized Central Issue Price (CIP) of Rs. 2 per kg. for
wheat and Rs. 3 per kg. for rice.

Requests have been received from State Governments
and others for coverage of additional families under AAY
and allocation of foodgrains to them in States of Andhra
Pradesh, Assam, Chhattisgarh, Jammu and Kashmir,
Karnataka, Kerala, Maharashtra, Odisha and Uttar Pradesh.
As the State Governments are required to identify AAY
families within the ceiling of number of AAY families allocated
to each State, the requests for coverage of additional families
under AAY beyond the targeted number could not be
acceded to. States/Union Territories (UTs) are also advised
from time to time to review the existing list of AAY beneficiaries
and remove the ineligible beneficiaries so as to include
only the most eligible.

(c) Public Distribution System (Control) Order, 2001
mandates the State and UT Governments to carry out all
required action to ensure smooth functioning of TPDS. In
terms of the PDS (Control) Order, 2001, Food Corporation
of India (FCI) or any other agency designated for the purpose
by the Central Government is to ensure physical delivery of
foodgrains to State Governments for distribution under the
Public Distribution System as per the allocations made by
the Central Government. State Governments shall make
arrangements for taking delivery of essential commodities
issued by the Central Government by their designated
agencies or nominees from the FCI depots/godowns and
ensure further delivery to the fair price shop. State
Governments shall also exercise necessary checks to ensure
that full quantity lifted by them reaches their godowns and in
turn the fair price shops.

MAY 22, 2012

to Questions 4

In consultation with the State/UT Governments, a Nine
Point Action Plan was also evolved in 2006, which inter-alia
includes continuous review of BPL/AAY lists to eliminate
bogus/ineligible ration cards, involvement of elected
Panchayati Raj Institutions (PRIs) in PDS operations
including running of fair price shops, representation of PRIs
on Vigilance Committees, display of BPL and AAY lists by
fair price shops for ensuring transparency, door-step
delivery of foodgrains, etc., alongwith strict action to be
taken against the guilty to ensure leakage free distribution
of foodgrains.

(d) to (f) This Department has been getting the
functioning of TPDS, including the implementation of AAY,
evaluated by different agencies from time to time. The latest
evaluation study of TPDS was got conducted by National
Council of Applied Economic Research (NCAER) in respect
of 12 States (reports submitted in 2007-09) and through
Indian Institute of Public Administration (IIPA) (reports
submitted in 2010-11) in respect of 14 States. These
evaluation studies have revealed certain shortcomings/
deficiencies in the functioning of TPDS, such as inclusion/
exclusion errors, leakages/diversion of foodgrains, etc. The
reports received have been sent to the concerned States/
UTs for taking necessary remedial measures to remove the
deficiencies noticed in the functioning of TPDS.

Strengthening and streamlining of TPDS is a continuous
process. To improve functioning of TPDS, Government has
been regularly requesting State/UT Governments for
continuous review of lists of Below Poverty Line (BPL) and
Antyodaya Anna Yojana (AAY) families, ensuring timely
availability of foodgrains at Fair Price Shops (FPSs),
ensuring greater transparency in functioning of TPDS,
improved monitoring and vigilance at various levels and
introduction of new technologies such as Computerization
of TPDS operations at various levels.

SHRI S. ALAGIRI: A National Sample Survey points out
that about 5 per cent of the total population is the poorest
segment among the BPL population. ...(Interruptions)

[Translation]

MADAM SPEAKER: Look, Antyodaya Anna Yojana is for
the poorest people, but this is a question, do not make to
much noise.

...(Interruptions)
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MADAM SPEAKER: Please take your seats.
...(Interruptions)
[English]

SHRI S. ALAGIRI: Through the Antyodaya scheme, the
Government of India gives 35 kgs. of rice and wheat at a cost
of Rs. 2 and Rs. 3 respectively. In the FCI godowns very huge
quantities of rice and wheat are stored. Previously, our
godowns were empty and we had no wheat and rice in the
stock. Thanks to the efforts of hon. former Agriculture Minister
Dr. C. Subramaniam and Agricultural Scientist Dr. M.S.
Swaminathan, who were the main pillars of the Green
Revolution, now we are in surplus of food grains. Now, the
Government of India gives 35 kgs. of food grains to the
Antyodaya category of people. | would like to say that it should
be increased from 35 kgs. to 50 kgs. because they are the
poorest among the poor people. Also, the quality of rice
supplied under PDS is very poor.

If any Member or Minister of this House continuously
uses the rice distributed in his or her constituency, that
constituency would face the mid-term polls! ... (Interruptions)
The quality of the grains supplied there is so bad. ...
(Interruptions)

11.05 hrs.

At this stage, Shri Bansa Gopal Chowdhury and some
other hon. Members came and stood on the
floor near the Table.

The good rice and the bad rice come from the good
paddy. | want to know from the hon. Minister whether they are
giving instructions to the State Governments to produce good
rice and whether the Government is ready to increase the
allocation from 38 kilograms to 50 kilograms of rice to the
beneficiaries under the AAY. ...(Interruptions)

PROF. K.V. THOMAS: Madam, the Government of India
distributes food grains to targeted beneficiaries through the
PDS, with the assistance of the State Governments. Now, we
are distributing 35 kilograms of food grains to BPL and AAY
families. ... (Interruptions) Under AAY, we are giving wheat at
Rs. 2 per kilogram and rice at Rs. 3 per kilogram. Our economic
cost for wheat is Rs. 18.22 per kilogram while it is Rs. 24.19
forrice. ...(Interruptions) So, on every kilogram of food grains,
there is a huge subsidy which is being given by the
Government of India. ...(Interruptions)

JYAISTHA 1, 1934 (Saka)

Written Answers to Questions 6

In Tamil Nadu, where rice is supplied, there is a subsidy
component varying between Rs. 17 and Rs. 18 per kilogram
of rice. ...(Interruptions) So, we are giving out 35 kilograms of
food grains at this price by giving so much of subsidy.
...(Interruptions) So, at present, it is not possible to raise
this allocation from 35 kilograms to 50 kilograms, as the
hon. Member requested. ... (Interruptions) But when the Food
Security Bill is implemented, all these demands will be looked
into. ...(Interruptions)

On the quality aspect, | would like to apprise the House
that the representatives of FCI and State Government should
take samples and verify that the prescribed quality is
maintained. ...(Interruptions) If there are sub-standard grains,
the State Governments need not take them from the FCI
godowns. ...(Interruptions)

They can take three samples. One can be kept with the
State Government agency, one with FCI and the third one
should be exhibited at the PDS shops. ...(Interruptions)

WRITTEN ANSWERS TO QUESTIONS
[English]

Deployment of CAPF Personnel in
North-Eastern States

*642. SHRI JOSEPH TOPPO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a)  whether adequate Central Armed Police Forces
(CAPFs) are deployed in the North-Eastern States to check
internal disturbances;

(b)  if so, the details thereof;

(c) whether there is any imbalance in the deployment
of these security forces in the North-Eastern States;
and

(d) if so, the corrective steps taken by the
Government in this regard?

THE MTNISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): (a) Yes,
Madam.

(b) to (d) The deployment of these Forces in various
States embattling internal security threats depends upon
the specific requirements of the States, sensitivity of the
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situation, overall security scenario in the country and the
availability of CAPFs etc. Keeping in view such factors,
CAPFs have been deployed in various States including
North Eastern States. The level of deployment of CAPFs in
any State is dynamic and is subject to changes depending
upon the developing security situation at a particular
time.

[Translation]
Conference of CMs on NCTC

*643. SHRI REWATI RAMAN SINGH:
SHRI C. SIVASAMI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether a meeting of Chief Ministers was held
recently to discuss the issue of setting up of the National
Counter Terrorism Centre (NCTC);

(b) if so, the details of the issues discussed and the
outcome thereof; and

(c) the follow up action taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIJITENDRA SINGH): (a) to (c) Yes, Madam. A
meeting of Chief Ministers on NCTC was held in New Delhi
on 5.5.2012. All States and Union Territories were
represented, including 24 States by their respective Chief
Ministers. The Chief Ministers highlighted their views,
concerns, suggestions and support on the issue and also
offered different suggestions to strengthen the counter
terrorism apparatus in the country. The Hon’ble Home
Minister, in his concluding remarks, assured that all the
suggestions will be carefully considered before a decision
is taken by the Government.

DTH Services

*644. SHRI KAPIL MUNI KARWARIA:
SHRI M. ANANDAN:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a)  whether the Direct-to-Home (DTH) Services has
brought the desired changes from the audience response
point of view;

MAY 22, 2012

to Questions 8

(b) if so, the details thereof;

(c) whether the mandatory introduction of the Digital
Addressable System has increased the responsibilities and
financial burden of the service providers;

(d) if so, whether the Government proposes to
provide additional incentives to them:;

(e) if so, the details thereof; and

) the manner in which the interests of the
consumers will be protected in this regard?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI AMBIKA SONI): (a) and (b)
The Direct-to-Home (DTH) sector has established the
acceptability of digital addressable broadcasting services
among the masses as it offers a wider choice of channels
in digital quality to subscribers. DTH services in India
have been growing at a rapid pace since its inception in
the year 2003. As reported by Telecom Regulatory Authority
of India (TRAI), the number of registered pay DTH
subscribers is around 46.25 million as on March, 2012. As
per the quarterly reports submitted by the pay DTH
operators to TRAI, the registered subscriber base of pay
DTH services is growing at the rate of around one million
subscribers per month, on an aggregate basis, in addition
to the popular free to air DTH services provided by
Doordarshan.

A survey titled “A Follow-up Rapid Assessment of Cable
and Satellite (C&S) subscribers in 22 Cities” by TRAI, has
indicated a decreasing trend in cable subscription fee across
the cities due expansion and availability of cable and satellite
channels through (DTH) service.

(c) to (e) Digitalization with addressability is being
implemented in the cable TV sector in a phased time bound
manner with sunset date for complete switch off of analogue
services by December, 2014. The Digital switch over will
entail capital investments by the industry to upgrade the
cable headends, cable networks and supply of digital Set-
top-Boxes (STB) to consumers.

Based on the recommendations of TRAIl on
“Implementation of Digital Addressable Cable TV systems
in India” the Ministry had formulated a proposal for grant of
tax holiday and customs duty exemption to the broadcasting
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industry which was however not supported by a Committee
of Secretaries (CoS).

) With a view to protect the interest; of subscribers,
the TRAI has issued Tariff order, Standards of Quality of
Service and Consumer Complaint Redressal regulations.

[English]
PPP in Affordable Housing Scheme

*645. SHRI S. SEMMALAL: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to
state:

(a)  whether the Government proposes to encourage
Public Private Partnership (PPP) in the construction of
affordable houses for all in the country;

(b)  if so, the details thereof; and

(c) the details of the ongoing projects undertaken
during the current year in each State/UT in the country?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and (b) Yes. The Scheme of Affordable
Housing in Partnership (AHP) launched in 2009 seeks to
encourage State Governments to work in partnership models
with multiple stakeholders including the private sector for
creation of affordable housing stock, as envisaged in the
National Urban Housing and Habitat Policy 2007. The
scheme has now been dovetailed with the scheme of Rajiv
Awas Yojana (RAY) and is applicable to all cities covered
under RAY.

Under the Affordable Housing in Partnership scheme,
central assistance is envisaged at the rate of Rs. 50000 per
affordable unit or 25% of the cost of civic infrastructure
(internal and external) proposed in the project, whichever is
lower.

Projects of rental housing and dormitories for new
migrants are also eligible for the above central assistance.

(c) No projects have been sanctioned under AHP in
the current financial year.

[Translation]
Conservation of Cultural Heritage

*646. KUMARI SAROJ PANDEY: Will the Minister of
CULTURE be pleased to state:

JYAISTHA 1, 1934 (Saka)

to Questions 10

(a) the details of the cultural heritages preserved
and maintained by the Government/Archaeological Survey
of India (ASI) in the newly constituted States of Chhattisgarh,
Jharkhand and Uttarakhand, State-wise;

(b)  the steps taken by the Government/ASI for
conservation and promotion of cultural heritages of each of
the said States during the last three years;

(c)  whether the Government has formulated any plan
for conservation and development of cultural heritages of
the above mentioned States;

(d) if so, the details thereof alongwith the amount of
funds allocated for the purpose during each of the last three
years, State-wise; and

(e) if not, whether the Government proposes to
formulate any such plan for the said States?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) The details of protected monuments
of Archaeological Survey of India (ASI) in the States of
Chhattisgarh, Jharkhand and Uttarakhand are given in the
enclosed Statement.

(b) to (e) Conservation work of the monuments is a
continuous process. Every year the conservation programme
for protected monuments of Archaeological Survey of India
(ASI) in the country including the said States, is revised
wherein new works are incorporated depending upon
the need for repairs at different sites and availability of
resources. The details of amount of funds allocated and
utilised during each of the last three years in these States
are as under—

SIl. Name of State Funds allocated/utilized
No. during last three years

(Rs. in Crores)

2009-10 2010-11 2011-12
1. Chhattisgarh 3.32 3.41 3.04
2. Jharkhand 0.65 0.65 0.63
3. Uttarakhand 1.31 1.47 1.40
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Statement

Chhattisgarh (Raipur Circle)

to Questions

Sl Name of the Monument/Site Location District
No.
1 2 8 !
1. Ancient sculpture in Danteswari Temple Barsoor Bastar
2. Chandraditya Temple Barsoor Bastar
3. Ganesh Statue Barsoor Bastar
4. Mama Bhanja Temple Barsoor Bastar
5. Mahadev Temple Barsoor Bastar
6. Bhiram Dev Temple Bhairamgarh Bastar
7. Danteswari Temple Dantewada Bastar
8. Kama Memorial or Urasgattta Post Dhilmil Bastar
9. Brick mounds Garhdhanora Bastar
10. Megalithic Site containing Urskals Gameswada Bastar
11. Narayan Temple Narayanpal Bastar
12. Karli Mahadev Temple Samloor Bastar
13. Large Vaishnava Temple Janjgir Bilaspur
14. Small Vishnu Temple Janjgir Bilaspur
15. Brick Temple of Savari Kharod Bilaspur
16. Small Brick Temple (Andaldeo temple) Kharod Bilaspur
17. Malhar Fort Malhar Bilaspur
18. Mahadev Temple Pali Bilaspur
19. Pateleswar Mahadev temple including all Malhar Bilaspur
ancient remains of other temples closeby
20. Kanti Deul Ratanpur Bilaspur
21. Whole site around Ratanpur/Ratanpur Fort Ratanpur Bilaspur
22. Pali inscription on slab of Jasper Samarsol Bilaspur
283. Half ruined Temple of Kesava Narayan built of Sheorinarayana Bilaspur
Bricks
24. Sheorinarayana Temple together with ruined Sheorinarayana Bilaspur

temples in the same compound
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1 2 8 !
25. Remains of Siva temple Arbhar Bilaspur
26. Remains of a very ancient (Mahadev) temple Tuman Bilaspur
27. Chitturgarh Fort Lepha Bilaspur
28. Kotagrh Fort Near Bargaon Bilaspur
29. Kasigarh Fort Bawanbadi Bilaspur
30. Ajmergarh Fort Amnala Bilaspur
31. Temple Belpan Bilaspur
32. Temple (Ruined) Gatora Bilaspur
33. Kotmi Fort Kotmi Bilaspur
34. Ruined Siva Temple Deobaloda Durga
35. Sita Devi Temple Deorbija Durga
36. Sati Pillars Deorbija Durga
37. Bhand Deul Arang Raipur
38. Mahadev Temple including Math of Bairagi and Narayanpur Raipur
Mandapa
39. Temple belonging to Mahantlal Das of Sheorinarayan Narayanpur Raipur
dedicated to Surya
40. Group of temples known as Rajiv Lochan Rajim Raipur
41. Sita known as Sita Baree Rajim Raipur
42. Temple of Ranchandra Rajim Raipur
43. Laxman temple and old sites Sirpur Raipur
44, The area around Sirpur Village and the mound to the Sirpur Raipur
East of the Village
45. Old Siva Temple Gandai Rajnandgaon
46. Sita Bengra Caves Ramagarh Hill Sarguja
Udaipur
47. Jogimara Caves Ramagarh Hill Sarguja
Udaipur
Jharkhand (Ranchi Circle)
1. Asura Sites Hansa Ranchi
2. Asura Sites Khunti Tola Ranchi
3. Ancient Stone Temple with a small Sivalinga inside Khekpetta Ranchi
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1 2 8 !
4. Asura Sites Khunti Tola Ranchi
5. Asura Sites Kunjla Ranchi
6. Asura Sites Saridkel Ranchi
7. Ruins of Baradari buildings with probable Arazi Mukimpur Santhal Parganas
underground cells and passage
8. Jamma Masjid Hadaf Santhal Parganas
9. 1. Benisagar tank
2. Old remains of temple and sculptures on
the south east bank of the above tank Benisagar Singhbhum
10. Site of an old fort Ruam Singhbhum
11. Ancient Mound ltagarh Singhbhum
Uttarakhand (Dehradun Circle)
1. Badrinath group of Temples Dwarahat Almora
2. Bandeo Temple Dwarahat Almora
3. Gujardeo Temple Dwarahae Almora
4. Kacheri group of Temple Dwarahat Almora
5. Kutumbari Temple Dwarahat Almora
6. Maniyan group of Temples Dwarahat Almora
7. Mritunjaya group Dwarahat Almora
8. Ratan Deo Shrines Dwarahat Almora
9. Surya Temple Katarmal Almora
10. Dandeshwar Temple Kotuli and Chandhok Almora
Gunth (Jageshwar)
11. Chandi-ka-Temple Phulai Gunth, Jageshwar Almora
12. Jageshwar Temple Phulai Gunth, Jageshwar Almora
13. Kuber Temple Phulai Gunth, Jageshwar Almora
14. Mritunjaya Temple Phulai Gunth, Jageshwar Almora
15. Nanda Devi or Nau Durga Phulai Gunth, Jageshwar Almora
16. Nava-grah shrine Phulai Gunth, Jageshwar Almora
17. Pyramidal shrine Phulai Gunth, Jageshwar Almora
18. Shrine dedicated to Surya Phulai Gunth, Jageshwar Almora
19. Group of ancient temples, consisting of main Baijnath or Vaidyanath Bageshwar

shrine of Siva and 17 subsidiary shrines.
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1 2 3 4
20. Three temples of the Indo-Aryan shikara type Talli Hat, Mound Katyur Bageshwar
known as Lakshmi Narayan, Rakshas Deval
and Satya Narayan
21. Remains of sixteen temples Adibadri Chamoli
22. Fort with walls and ruins of dwelling house Chandpur Chamoli
inside it and with flights of steps
283. Trident of iron with a shaft with one ancient and Gopeshwar Chamoli
three modern inscriptions
24. Two Temple Pandukeshwar Chamoli
25. Rudranath Temple Gopeshwar Chamoli
26. Rock inscription in Survey Plot No. 89 Village Mandal, Chamoli
27. Temple sacred to Mahasu Hanoi or Onol Dehradun
28. Ancient Site Jagatram Dehradun
29. The inscribed rock edicts of Asoka Kalsi Dehradun
30. Kalinga Monuments Karanpur Dehradun
31. Temple and images in its vicinity Lakha Mandal Dehradun
32. Group of Baleshwar Temples Champawat Champawat
33. Kotwali Chabutra Champawat Champawat
34. Naula or covered spring attached to the Champawat Champawat
Baleshwar Temples
35. Khera ki Bandi, Old Cemetery Rourkee Haridwar
36. Old Cemetery Shaikhpuri and Haridwar
Ganeshpur
37. Remains of ancient buildings locality identified Dhikuli Nainital
with Vairatapattana
38. Excavated Site at Dronasagar (only preliminary Mauza Ujjain Kashipur Udamsingh Nagar
notification issued)
39. Old temple sacred to Sita Sitabani Nainital
40. Excavated site and Remains Village Khawli Sera, Uttarkashi
Purola
41. Patal Bhubaneswar Caves Didihat, Patal Pithoragarh
Bhubaneswar
42. Remains of a few old temples and an inscribed Gangoli Hat Pithoragarh

masonry well
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[English]
Fair Prices for Sugarcane

*647. SHRI PRABODH PANDA:
SHRI ASHOK KUMAR RAWAT:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a)  whether the sugarcane farmers are getting fair
and adequate remunerative prices from the sugar mills;

(b) if so, the details thereof and if not, the reaction of
the Government thereto indicating the number of complaints
received in this regard during each of the last three years
alongwith the corrective action taken in this regard;

(c) whether the Government has received
representations from the sugar industry to remove sugar
from the Public Distribution System; and

(d) if so, the details thereof and the reaction of the
Government thereto alongwith the steps taken to protect the
interest of sugarcane farmers and consumers?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The
Sugarcane (Control) Order, 1966 provides for payment of
an ‘agreed price’ by the sugar mill to the farmers, which
necessarily has to be equal or higher than Fair and
Remunerative Price (FRP) determined by the Central
Government and can be fixed as mutually consented to
between the farmers and the mills. State Governments of
many sugar producing States are announcing State
Advised Price (SAP), which is higher than FRP fixed by the
Government of India. The Sugarcane (Control) Order, 1966,
also contains necessary provisions for timely payment of
cane price to sugarcane farmers for sugarcane supplied by
them to sugar mills, and the powers for enforcing the
provisions of the said Order relating to payment of cane
price dues are delegated and vested with the State
Governments who have the necessary field formations. The
Central Government has received no complaint regarding
the payment of cane price below FRP. There have been
arrears from time to time, however.

(c) No, Madam.

(d)  Does not arise.

MAY 22, 2012

to Questions 20

[Translation]
Misuse of AFSPA

*648. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of HOME AFFAIRS be pleased to state:

(@)  whether there are reports of misuse of the Armed
Forces (Special Powers) Act (AFSPA) in those areas where
it is in force;

(b) if so, the details of such cases reported during
each of the last three years and the current year, State-wise;

()  whether the Government has provided any
assistance to the victims affected by the said misuse;

(d) if so, the details thereof; and

(e)  the measures taken by the Government to check
misuse of AFSPA?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI JITENDRA SINGH): (a) and (b) Complaints
of Human Rights violations are not categorized with
reference to specific laws in force in different areas. The
National Human Rights Commission (NHRC) registers
cases in respect of HR violations in general by the police,
the defence and the para military forces, in all the States
and UTs. The number of the cases registered by the NHRC
during the last three years upto 31.3.2012 of alleged
encounters and custodial deaths by police, defence and
para-military forces in different States is given in the
enclosed Statement-1 and Il respectively.

(c) and (d) Details of monetary relief/compensation
recommended by NHRC in all cases of human rights
violations during the last three years upto 31.3.2012 are
given in the enclosed Statement-Ill.

(e)  The Armed Forces personnel have been issued
“Dos and Don’ts” to be followed while exercising special
powers conferred under the Armed Forces (Special) Powers
Act (AFSPA). These cover restrictions on shooting, timely
handing over of militants to Civil Administration, dignified
treatment of women and children etc.

The counter insurgency operations are carried out in
close coordination with the Civil Administration and the State
Police.

The Government maintains zero tolerance for human
rights violations. Human Rights Cells have been established
under the Army and the Central Armed Police Force (CAPF)
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Rules. The troops are sensitized at regular intervals regarding

Written Answers

the importance of upholding human rights and avoiding

collateral damage. Whenever reports are received of
violations of human rights by the Security Forces,

Statement-I

JYAISTHA 1, 1934 (Saka)

to Questions

punishments are meted out to the persons concerned.

22

Guidelines and recommendations to be followed by

Details of encounter death cases registered by NHRC

the States/UTs in all cases of deaths in the course of police
action have also been issued by NHRC.

Sl. Name of the State/UT 2009-10 2010-11 2011-12
No.

1 2 3 4 5
1. Andhra Pradesh 2 11 8
2. Arunachal Pradesh 0 1 1
3. Assam 31 54 87
4. Bihar 2 7 2
5. Chhattisgarh 0 8 3
6. Goa 0 0 0
7. Guijarat 1 1 2
8. Haryana 1 1 2
9. Himachal Pradesh 0 0 0
10. Jammu and Kashmir 0 2 1
11. Jharkhand 5 7 9
12. Karnataka 2 8 1
13. Kerala 0 1 0
14. Madhya Pradesh 2 4 5
15. Maharashtra 8 8 1
16. Manipur 0 4 17
17. Meghalaya 0 6 5
18. Mizoram 0 0 0
19. Nagaland 0 0 0
20. Odisha 1 10 5
21. Punjab 0 2 0
22. Rajasthan 0 5 5
23. Sikkim 0 0 0
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1 2 3 4 5
24. Tamil Nadu 4 4 2
25. Tripura 0 0 1
26. Uttar Pradesh 47 42 20
27. Uttarakhand 4 1 0
28. West Bengal 1 12 5
29. Andaman and Nicobar 0 0 1

Islands
30. Chandigarh 0 0 0
31. Dadra and Nagar Haveli 0 0 0
32. Daman and Diu 0 0 0
33. Delhi 0 0 0
34. Lakshadweep 0 0 0
35. Puducherry 0 0 0

Total 111 199 183

Statement-I|
Details of custodial death cases registered by NHRC

Sl Name of the State/UT 2009-10 2010-11 2011-12
No.
1 2 3 4 5
1. Andhra Pradesh 9 14 13
2. Arunachal Pradesh 0 0 0
3. Assam 7 8 5
4. Bihar 4 6 8
5. Chhattisgarh 1 1 5
6. Goa 0 2 0
7. Gujarat 9 9 5
8. Haryana 6 3 4
9. Himachal Pradesh 3 0 3
10. Jammu and Kashmir 1 2 3
11. Jharkhand 5 6 4
12. Karnataka 3 5 2
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1 2 3 4 5
13. Kerala 6 2 1
14. Madhya Pradesh 8 5 8
15. Maharashtra 20 31 20
16. Manipur 0 1 1
17. Meghalaya 1 0 0
18. Mizoram 0 2 1
19. Nagaland 1 1 0
20. Odisha 3 7 4
21. Punjab 3 6 7
22. Rajasthan 4 2 3
23. Sikkim 0 0 0
24, Tamil Nadu 8 6 7
25. Tripura 0 1 0
26. Uttar Pradesh 16 15 16
27. Uttarakhand 0 4 1
28. West Bengal 8 6 8
29. Andaman and Nicobar 0 0 1
Islands
30. Chandigarh 0 0 0
31. Dadra and Nagar Haveli 0 0 0
32. Daman and Diu 0 0 0
33. Delhi 0 3 1
34. Lakshadweep 0 0 0
35. Puducherry 0 0 3
Total 126 148 134
Statement-lll
Details of monetary relief/compensation recommended by NHRC in all cases of HR violations
Sl Name of the State 2009-10 2010-11 2011-12
No. No. of Amount No. of Amount No. of Amount
Cases Recommended Cases Recommended Cases Recommended
1 2 3 4 5 6 7 8
1. Andhra Pradesh 17 50,75,000/- 30 50,90,000/- 28 60,05,000/-
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1 2 3 4 5 6 7 8

2. Arunachal Pradesh 1 1,00,000/- 2 2,00,000/- 2 5,75,000/-
3. Assam 7 23,50,000/- 13 53,95,000/- 21 83,50,000/-
4.  Bihar 29 53,85,000/- 46 79,27,000/- 42 1,72,11,000/-
5. Chhattisgarh 4 4,00,000/- 10 25,80,000/- 12 33,00,000/-
6. Goa 1 1,00,000/- 1 50,000/- 1 5,00,000/-
7. Gujarat 15 28,45,000/- 24 7,50,25,000/- 20 41,00,000/-
8. Haryana 15 20,70,000/- 29 64,15,000/- 19 26,24,000/-
9.  Himachal Pradesh 1 1,00,000/- 0 0 2 1,50,000/-
10. Jammu and Kashmir 4 12,00,000/- 6 16,25,000/- 5 23,00,000/-
11.  Jharkhand 19 22,10,000/- 30 55,11,000/- 35 80,45,000/-
12.  Karnataka 12 19,50,000/- 15 25,00,000/- 13 16,90,000/-
13. Kerala 2 4,00,000/- 9 15,60,000/- 5 9,70,000/-
14. Madhya Pradesh 7 8,50,000/- 15 29,50,000/- 17 49,82,000/-
15.  Maharashtra 6 19,10,000/- 18 66,30,000/- 42 11,05,85,000/-
16.  Manipur 3 5,75,000/- 1 50,000/- 4 16,75,000/-
17. Meghalaya 0 0 4 16,00,000/- 5 14,00,000/-
18.  Mizoram 1 6,50,000/- 2 6,00,000/- 2 5,50,000/-
19. Nagaland 0 0 0 0 2 2,00,000/-
20. Odisha 2 6,00,000/- 9 67,00,000/- 8 25,25,000/-
21. Punjab 8 13,20,000/- 6 5,25,000/- 7 19,00,000/-
22. Rajasthan 10 17,15,000/- 5 5,00,000/- 16 29,70,000/-
23. Sikkim 0 0 0 0 1 1,00,000/-
24. Tamil Nadu 12 15,65,000/- 20 34,97,500/- 12 21,30,000/-
25. Tripura 1 5,00,000/- 3 8,20,000/- 4 9,00,000/-
26, Uttar Pradesh 193 2,54,79,000/- 251 5,37,26,000/- 204 5,37,37,000/-
27. Uttarakhand 5 5,40,000/- 7 29,30,000/- 18 64,95,000/-
28. West Bengal 7 13,95,000/- 11 20,94,000/- 14 24,65,000/-
29. Andaman and Nicobar 0 0 0 0 0 0

Islands
30. Chandigarh 0 0 1 5,00,000/- 5 5,75,000/-




29 Written Answers JYAISTHA 1, 1934 (Saka) to Questions 30
1 2 3 4 5 6 7 8

31. Dadra and Nagar 0 0 0 0 0 0

Haveli

32. Daman and Diu 0 0 0 0 0 0
33. Delhi 15 15,49,000/- 14 16,55,000/- 21 34,45,000/-
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 1 1,00,000/- 0 0 1 3,00,000/-
[English] THE MINISTER OF URBAN DEVELOPMENT

JNNURM Projects

*649. SHRIMATI SUPRIYA SULE:
DR. SANJEEV GANESH NAIK:

Will the Minister of URBAN DEVELOPMENT be pleased
to state:

(a)  the number of Detailed Project Reports (DPRs)
received from the State Governments and Union Territories
by the Union Government under the Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) during each
of the last three years, State/UT-wise including Maharashtra;

(b)  the present status thereof and the action taken
so far by the Government thereon;

(c) whether some proposals are pending for
consideration;

(d) if so, the reasons therefor, State/UT-wise
alongwith the time by which the pending proposals are likely
to be cleared; and

(e) the names of the States which could not utilise
their sanctioned amount during the stipulated period
alongwith the action taken by the Union Government in this
regard?

(SHRI KAMAL NATH): (a) and (b) 148 Detailed Project
Reports (DPRs) were received from State Governments/
Union Territories (UTs) including Maharashtra under Urban
Infrastructure and Development (UIG) Sub-Mission of
Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) during the last three years i.e. 2009-10, 2010-11
and 2011-12, out of which 103 have been sanctioned. State-
wise details are given in the enclosed Statement-I.

(c) to (e) Details of State-wise projects appraised but
not sanctioned under UIG Sub-Mission of JNNURM are
given in the enclosed Statement-Il. The projects under UIG
Sub-Mission of JNNURM are considered for approval
subject to their conformity with the guidelines of the UIG,
technical appraisal/compliance and availability of funds for
the State. The States/UTs which could not utilize allocated
amount within the Mission period i.e. 31.03.2012 are Bihar,
Chandigarh, Delhi, Goa, Gujarat, Jharkhand, Maharashtra,
Manipur, Mizoram, Nagaland, Punjab, Sikkim, Uttarakhand
and West Bengal.

The Mission has completed its normal tenure on
31st March, 2012. The Government has extended the
duration for 2 years i.e. upto March, 2014 for completion of
reforms and ongoing projects under JNNURM. There is no
mandate to consider and approve fresh projects.

Statement-I

Sl Name of State/UT 2009-10 2010-11 2011-12

No. No.of DPRs  No.of DPRs No.of DPRs No.of DPRs  No.of DPRs No. of DPRs
received approved received approved received approved

1 2 3 4 5 6 7 8

1 Andhra Pradesh 3 3 2 0 4 2
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1 2 3 4 5 7 8
2. Arunachal Pradesh 0 0 1 0 0
3.  Assam 0 0 1 0 0
4. Bihar 0 0 0 0 0
5. Chandigarh 1 1 0 0 0
6. Chhattisgarh 0 0 0 1 0
7. Delhi 1 20 0 1 0
8. Goa 2 0 2 0 2
9. Guijarat 3 4 1 6 1
10. Haryana 0 0 0 0 0
11.  Himachal Pradesh 1 1 0 2 1
12.  Jammu and Kashmir 0 0 0 2 1
13. Jharkhand 0 0 2 2 0
14. Karnataka 2 2 2 1 1
15. Kerala 0 1 1 0 0
16. Madhya Pradesh 2 2 1 1 0
17. Maharashtra 9 2 1 1 1
18.  Manipur 1 1 0 0 0
19. Meghalaya 1 0 0 0 0
20. Mizoram 7 0 0 0 3
21. Nagaland 1 1 1 3 1
22. Odisha 0 1 0 0 0
23. Punjab 2 1 2 0 0
24. Puducherry 0 0 0 0 0
25. Rajasthan 0 0 0 0 0
26. Sikkim 2 1 0 0 0
27. Tamil Nadu 0 1 4 0 0
28. Tripura 2 1 0 0 0
29. Uttar Pradesh 4 4 0. 0 0
30. Uttarakhand 1 1 5 1 1
31.  West Bengal 18 12 24 10 13




33 Written Answers

JYAISTHA 1, 1934 (Saka) to Questions 34

Statement-Il

Sl.  Name of the State
No.

Name of the project

1. Andhra Pradesh

2. Andhra Pradesh

3. Guijarat
4. Guijarat
5. Guijarat
6. Guijarat
7. Guijarat
8. Karnataka

9. Jharkhand
10. Jharkhand
11. Maharashtra
12. Nagaland
13. West Bengal
14. West Bengal
15. West Bengal

16. West Bengal

17. West Bengal

Optimization of Water Supply System in Greater Vishakhapatnam Municipal
Corporation and recycle and reuse of waste water for industrial use (Package-1)

Implementation of Cycle lane, footpath and Public Bicycle Scheme

Augmentation of Karanj Sewage Treatment Plant under East Drainage Zone under
JNNURM

Augmentation of Singapore Sewage Treatment Plant under North Drainage Zone
under JNNURM

Water Supply System for East Zone of Surat Municipal Corporation, Surat
DPRs for Automation (SCADA based) of the Sewerage System of Ahmedabad City
Automation (SCADA base) of the Water Supply System of Ahmedabad City

Construction of Grade Separator at Kittur Rani Chennamma Circle at Bangalore,
Karnataka

Sewerage project for Jamshedpur City

Sewerage Scheme of Dhanbad

North Sewerage Zone project for Nagpur

Construction of Retaining Wall along road from NH-61 to North Field School
Comprehensive Water Supply Scheme for Maheshtala Municipal area (Phase-Il)
Storm Water Drainage Scheme for Rishra Municipality

Drainage Scheme of Baruipur

Storm Water Drainage Scheme for Kolkata Netaji Subhash Chandra Bose
International Airport

Integrated Storm Water Drainage System Rajahat Gopalpur Municipality

[Translation]

Misuse of Foreign Contributions by NGOs

*650. SHRI HUKMADEO NARAYAN YADAV: ©)

(o)  whether the Union Government has received
complaints against various NGOs being run by the family
members of retired/serving Government officers;

if so, the details thereof;

DR. PRASANNA KUMAR PATASANI:

(d)  whether the Government has also received

Will the Minister of HOME AFFAIRS be pleased to complaints that certain organisations used the said foreign

state: funds against national interests and if so, the details thereof;
and
(a)  the manner in which the Government monitors
the receipt and utilisation of foreign contributions received (e)  the action taken by the Government in such cases

by the Non-Governmental Organisations (NGOs); and also for strengthening the monitoring system?
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THE MTNISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): (a) The
Government monitors the receipt and utilization of foreign
contributions by any ‘person’ in the Country through the
Foreign Contribution (Regulation) Act, 2010 and Foreign
Contribution (Regulation) Rules, 2011 framed under the
Act.

(b) No, Madam.
(c) Does not arise.

(d)  There are reports of some organizations diverting
funds for purposes other than the purposes for which the
funds were meant. Such cases are being looked into.

(e)  On the basis of the complaints received in the
past and enquiries made, 24 cases have been referred to
CBI, 7 cases have been given to State Police, 35 NGOs
have been placed in Prior Permission category, Accounts of
30 NGOs have been frozen and 70 NGOs have been
prohibited from receiving foreign contribution. The FCRA
Wing of the Ministry of Home Affairs is being strengthened
by creation of new posts.

[English]
Food Stocks

*651. DR. M. THAMBIDURAI:
SHRI R. DHRUVANARAYANA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a)  whether the Government has adequate stocks of
essential commodities including foodgrains, pulses, edible
oil and sugar to meet the domestic demand and the crisis of
increasing food prices;

(b) if so, the details thereof indicating the demand
and stock of foodgrains in the country during the last two
years and the current year alongwith the estimated stock
and demand after the ensuing procurement season, grain-
wise and State-wise; and

()  the other measures adopted by the Union
Government to maintain sufficient stocks and to ensure
adequate availability of foodgrains at affordable prices to
the consumers?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
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(PROF. K.V. THOMAS): (a) to (c) The stock of food grains —
rice and wheat in the Central Pool as on 1st May, 2012 was
711.17 lakh Million Tonnes which is quite adequate to meet
the requirements of the Public Distribution System during
2011-12.

There is sufficient availability of edible oils in the country
to meet about half of the domestic demand and the balance
in demand is met through imports. Current stocks of edible
oils as on 1st April, 2012 at various ports is estimated at
7.65 lakh tonnes and about 6.80 lakh tonnes are in the
pipelines.

Adequate stock of sugar is available in the country to
meet the domestic demand during the current sugar season
2011-12 (October — September). Prices of sugar are stable
in the domestic market at present. It has been the endeavour
of the Government to make adequate sugar available at
reasonable price in the domestic market through the policy
of regulated release mechanism. Sugar production and
domestic demand during the last two sugar seasons are as
under:—

Sugar season Production Estimated demand/

(Oct.-Sep.) (Lakh tonnes) releases for domestic
consumption
2009-10 188 212
2010-11 (Prov.) 243.50 208
2011-12 (Est)) 251.97 220

The estimated production of pulses as per third advance
estimates for 2011-12 is 170.20 lakh tonnes. Demand of
pulses during 2011-12 is estimated at 199.10 lakh tonnes.
The gap is met through import of pulses.

The allocation of rice and wheat made from Central
Pool stocks under the Targeted Public Distribution System
(TPDS) and Other Welfare schemes (OWS) during 2010-11
and 2011-12 are 520.90 lakh tonnes and 538.21 lakh tonnes
respectively. In addition, based on demand further allocation
of 162.15 lakh tonnes and 99.84 lakh tonnes of food grains
was also allocated during the two years. During 2012-13
also, allocation of 527.58 lakh tonnes of food grains have
been made under TPDS and OWS so far. Also, 15.50 lakh
tonnes of additional allocation have been made during the
year so far. The stock of food grains — rice and wheat —in
the Central Pool as on 1st April of last two years and the
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current year is at enclosed Statement. The stock of rice, after
taking into account the likely offtake, as on 1st October 2012
is estimated to be 233.41 lakh tons and that of wheat as on
1st April, 2013 to be 247.20 lakh tonnes. Estimates of State-
wise stocks of rice and wheat are not maintained.

Government has initiated several measures to contain
price rise in essential commodities, These include
(i) reduction in import duties to zero —for rice, wheat, pulses,
edible oils (crude) and to 7.5% for refined and hydrogenated
oils and vegetable oils (ii) extension of the period for
duty-free import of white and raw sugar upto 30.6.2012
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(iii) imposition of stock limits from time to time in the case of
select essential commodities such as pulses, edible oil, and
edible oilseeds, etc. (iv) extension of the scheme for
distribution of subsidized imported pulses through State
Governments/UTs with subsidy of Rs. 10/- kg. for distribution
to BPL families @ 1 kg. per month and subsidized imported
edible oils with subsidy of Rs. 15/- kg. for distribution to
ration card holders @ 1 litre per ration card per month and
(v) ban on export of edible oils except coconut oil, branded
oils in small consumer packs within quantitative limits and
forest based oil and pulses except Kabuli channa and
organic pulses upto a maximum of 10000 tonnes per annum.

Statement

State-wise and Grain-wise Stock Position of Foodgrains in the Central Pool Since 1st April, 2010

(In lakh tonnes)

State 1st April, 2010 1st April, 2011 1st April, 2012
Total Central Pool Total Central Pool Total Central Pool
Stocks Stocks Stocks
Rice Wheat Total Rice Wheat Total Rice Wheat Total
1 2 3 4 5 6 7 8 9 10

Bihar 3.26 2.03 5.29 2.68 1.57 4.25 13.77 1.69 15.46
Jharkhand 0.65 0.62 1.27 0.51 0.28 0.79 1.11 0.11 1.22
Odisha 14.99 0.65 15.64 14.92 1.57 16.49 19.04 1.45 20.49
West Bengal 6.73 3.78 10.51 4.62 3.61 8.23 6.70 3.75 10.45
Assam 1.20 0.42 1.62 0.74 0.35 1.09 1.35 0.31 1.66
Arunachal Pradesh 0.00 0.01 0.01 0.02 0.03 0.05 0.03 0.01 0.04
Tripura 0.20 0.12 0.32 0.38 0.06 0.44 0.20 0.05 0.25
Mizoram 0.10 0.02 0.12 0.17 0.01 0.18 0.10 0.00 0.10
Meghalaya 0.08 0.03 0.11 0.08 0.00 0.08 0.14 0.01 0.15
Manipur 0.11 0.03 0.14 0.02 0.05 0.07 0.11 0.02 0.13
Nagaland 0.20 0.07 0.27 0.11 0.04 0.15 0.20 0.00 0.20
Delhi 0.33 1.99 2.32 0.37 0.87 1.24 0.27 1.85 2.12
Haryana 12.78 38.15 50.93 15.57 29.84 45.41 18.48 50.49 68.97
Himachal Pradesh 0.09 0.14 0.23 0.04 0.07 0.11 0.04 0.09 0.13
Jammu and Kashmir 0.46 0.24 0.70 0.32 0.17 0.49 0.42 0.31 0.73
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1 2 3 4 5 6 7 8 9 10
Punjab 103.65 51.97 155.62 112.04 50.84 162.88 106.41 65.01 171.42
Rajasthan 0.20 16.93 17.13 0.37 15.45 15.82 0.37 18.99 19.36
Uttar Pradesh 26.18 7.05 33.23 19.18 9.95 29.13 25.50 15.20 40.70
Uttarakhand 2.64 0.45 3.09 2.30 0.29 2.59 2.04 0.46 2.50
Andhra Pradesh 34.27 1.65 35.92 39.43 0.58 40.01 52.77 0.95 53.72
Kerala 4.65 2.47 7.12 5.65 1.27 6.92 10.20 1.31 11.51
Karnataka 4.54 0.88 5.42 2.91 1.27 4.18 4.88 0.67 5.55
Tamil Nadu 14.69 2.16 16.85 21.23 0.73 21.96 19.99 1.02 21.01
Gujarat 0.44 6.23 6.67 0.98 4.39 5.37 1.43 4.32 5.75
Maharashtra 5.28 9.48 14.76 8.90 717 16.07 9.76 8.06 17.82
Madhya Pradesh 2.50 8.86 11.36 3.29 20.01 23.30 7.40 19.24 26.64
Chhattisgarh 23.28 0.36 23.64 27.80 0.68 28.48 27.70 0.52 28.22
Stocks In Transit 3.62 4.46 8.08 3.57 2.49 6.06 3.08 3.63 6.71
Wheat At Port 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Total (All India) 267.13 161.25 428.38  288.20 153.64 441.84  333.50 199.52 533.02

Computerised Outlets of PDS

*652. SHRIMANISH TEWARI:
SHRI PRASANTA KUMAR MAJUMDAR:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a)
Public Distribution System (PDS) outlets has been initiated

whether the process of computerisation of the

in various States under the end-to-end computerisation
programme of the Union Government;

(b)

such outlets computerised till date, State and UT-wise;

if so, the details thereof indicating the number of

(c)

to fast track this process; and

(d)

which all such outlets are proposed to be computerised?

whether the Government has initiated any steps

if so, the details thereof alongwith the time by

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

(PROF. K.V. THOMAS): (a) and (b) All States/UTs have been
requested to undertake end-to-end Computerisation of
Public Distribution System (PDS) which includes Fair Price
Shop (FPS) Automation, Computerisation of Supply-Chain,
Digitization of Ration Card Database, SMS/email alerts on
dispatch and delivery of foodgrains, setting up of
Transparency Portal, Toll-free number for grievance
redressal, etc.

As per reports received from States/UTs, there are over
5.06 lakh FPS in the country. FPS Automation has been
initiated in States like Andhra Pradesh, Arunachal Pradesh,
Chandigarh, Chhattisgarh, Delhi, Gujarat, Haryana,
Karnataka, Madhya Pradesh, Odisha, Puducherry and Tamil
Nadu. However, State and UT-wise number of FPSs
computerised till date is not available in the Department.

(c) and (d) A number of measures have been taken by
this Department to fast track the process of computerisation
of PDS. Computerisation of PDS has been taken up as a
Mission Mode Project (MMP) under the National e-
Governance Plan (NeGP) by the Central Government. As
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per MMP guidelines, a dedicated institutional mechanism
by way of an Empowered Committee (EC) and a Central
Project e-Mission Team (CPeMT) for computerisation of PDS
has been set up. States/UTs have also been requested to
establish a two-tier structure at their level comprising a State
Apex Committee as well as a State Project e-Mission Team
(SPeMT).

Detailed guidelines for end-to-end Computerisation of
PDS have been issued to all States/UTs covering various
aspects such as the components of computerisation, software
options, institutional mechanism, action plans of States,
financial support, etc. Action Plan for computerisation of PDS
have been received from 34 States/UTs. Details of PDS
application software have been sent by the Department to
all States/UTs. The application software prepared by
National Informatics Centre (NIC) has been shared by it
with State Information Officers (SIOs) of NIC. Infrastructural
and financial support would be provided to States/UTs for
Computerisation under the Plan Scheme for end-to-end
Computerisation of PDS.

Secretary (F&PD) has been appointed the Chief
Coordinator of computerisation programme vide Hon’ble
Supreme Court’s order dated 3.2.2012. Detailed directions
to the Chief Secretaries/Administrators of all States/UTs have
been conveyed by the Chief Coordinator for achieving
prescribed milestones.

Department of Food and Public Distribution,
Government of India has signed a Memorandum of
Understanding (MoU) with the United Nations World Food
Programme (WFP) on 20.04.2012 at New Delhi for
development and implementation of additional Targeted
Public Distribution System (TPDS) computerisation projects
based on the WFP model in Rayagada district of Odisha.

The Department is in the process of setting up the PDSN.
All States/UTs have been requested to send their willingness
to participate in the PDSN. An Approach Paper prepared by
National Informatics Centre (NIC) for creation of the
proposed institutional mechanism, namely, PDSN, has also
been sent to all States/UTs and other concerned agencies
for their views/comments. Further, an ad-hoc core team has
been set up in the Department for working on setting up of
PDSN.

To ensure timely implementation of Computerisation of
PDS, the progress is being reviewed in various meetings. A
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Conference was also held on 8th and 9th February, 2012
where the issue of timelines for achievement of various
milestones was discussed. As per the timelines sent to
States/UTs, FPS automation is to be completed by all States/
UTs by March, 2014.

Production of Spices

*653. SHRI PRADEEP MAJHI:
SHRI KODIKKUNNIL SURESH:

Will the Minister of AGRICULTURE be pleased to state:

(a)  the production of various spices during each of
the last two years and the current year, State-wise and spice-
wise;

(b) whether the area under cultivation and
production of spices including pepper have registered a
decline in the country;

(c) if so, the details thereof alongwith the reasons
therefor;

(d) the details of the schemes/programmes
undertaken to increase production alongwith the steps being
taken by the Government to increase the area under spice
cultivation and boost the production of spices during the
Xllth Five Year Plan; and

(e)  the notable achievements made by the Indian
Council of Agricultural Research/Agricultural Universities
in this regard during the last two years?

THE MINISTER OF AGRICULTURE AND MINISTER OF
FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) Statement-l and |l showing production of various
spices in the country during each of the last two years and
the current year, State-wise and spice-wise are enclosed.

(b) and (c) While the area under spices is more or less
stable, the total production of spices in the country has
increased over the last three years from 52.37 lakh MT
during 2009-10 to 57.26 lakh MT during 2011-12. However,
production of pepper has been fluctuating and has declined
in 2011-12 compared to the previous year. Reasons for this,
inter-alia, include the following:—

° Substantial number of pepper gardens have
turned senile.

° Widespread incidence of pests and diseases
resulting in low productivity.
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° Replacement of pepper area with other lucrative
alternative crops like rubber.

(d)  The Department of Agriculture and Cooperation
is implementing two Centrally Sponsored Schemes, viz.,
(i) Horticulture Mission for North-East and Himalayan States
(HMNEH) and (ii) National Horticulture Mission (NHM) in
remaining States and Union Territories of the country for the
holistic development of horticulture crops including spices.
Under these Missions, assistance is provided for production
of planting material, area expansion of spices crop,
replanting/rejuvenation of senile plantation, Integrated
Nutrient Management (INM), Integrated Pest Management
(IPM), technology dissemination, etc.

In addition, specific programmes have been initiated
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for pepper rejuvenation in Idukki and Wayanad districts of
Kerala. For Idukki district, Rs. 120 crore has been sanctioned
to Spices Board as subsidy under NHM over a period of five
years for rejuvenation of 60,000 ha of old and senile pepper
gardens. In Wayanad district, Spices Board, Ministry of
Commerce has undertaken a programme for replanting/
rehabilitation of pepper.

(e) Indian Institute of Spices Research, National
Research Centre for Seed Spices, and State Agricultural
Universities have been involved in development of improved
varieties of spices, development and standardization of
production technologies including pests and disease
management and transfer of technology for commercial
adoption by farmers.

Statement-I

State-wise area and production of spices

(Area in 000’ ha., Production in 000’ MT)

State 2009-10 2010-11 2011-12*
Area Production Area Production Area Production
1 2 3 4 5 6 7

Andhra Pradesh 317.44 1266.87 289.21 1069.18 292.82 1129.31
Arunachal Pradesh 9.11 55.72 9.75 61.60 10.05 61.60
Assam 82.57 228.73 89.15 222.11 89.15 232.51
Bihar 11.28 12.36 13.01 12.54 13.01 12.54
Chhattisgarh 12.91 10.17 11.67 8.32 11.67 8.32
Goa 0.65 0.17 0.65 0.17 0.65 0.17
Gujarat 476.40 725.76 479.42 792.61 496.52 848.22
Haryana 13.16 66.69 15.11 77.86 15.10 81.75
Himachal Pradesh 6.35 15.92 6.64 19.56 6.63 19.56
Jammu and Kashmir 3.89 0.91 3.87 0.91 3.87 0.91
Karnataka 270.29 446.40 259.12 460.39 265.52 502.52
Kerala 255.11 125.75 234.76 113.13 242.00 106.04
Madhya Pradesh 265.55 395.67 287.52 413.65 299.91 461.17
Maharashtra 117.10 107.70 116.52 100.57 116.52 106.47
Manipur 17.68 15.30 10.47 24.14 10.47 24.14
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1 2 3 4 5 6 7

Meghalaya 16.69 71.69 16.78 71.44 16.78 75.81
Mizoram 20.75 107.02 21.45 110.55 20.65 114.98
Nagaland 10.85 37.45 7.46 38.50 7.46 39.06
Odisha 124.50 173.26 124.02 174.70 123.92 187.50
Punjab 15.93 40.59 18.42 63.53 18.37 68.21
Rajasthan 580.53 592.74 598.89 667.98 632.87 737.81
Sikkim 23.36 49.44 24.38 52.37 24.44 54.41
Tamil Nadu 136.56 287.60 134.28 341.16 135.60 378.99
Tripura 4.89 17.05 5.75 18.08 5.68 18.04
Uttar Pradesh 58.58 207.45 59.08 215.55 61.98 206.81
Uttarakhand 2.08 15.14 6.69 38.74 6.60 38.77
West Bengal 93.15 161.44 96.91 192.94 97.12 207.70
Puducherry 0.02 0.03 0.02 0.03 0.02 0.03
Andaman and Nicobar 1.66 2.63 1.60 3.07 1.59 3.03
Islands

Total 2949.04 5237.63 2942.60 5365.37 3026.99 5726.38

*2nd advance estimate.

Source: Directorate of Arecanut and Spices Development, D/o Agriculture and Cooperation.

Statement-Il

Crop-wise area and production of spices

(Area: ‘000’ ha., Production: ‘000’ Metric Tonnes)

State 2009-10 2010-11 2011-12*
Area Production Area Production Area Production
1 2 3 4 5 6 7

Pepper 199.65 55.70 183.78 52.04 187.93 42.00
Ginger 156.09 679.29 148.82 701.99 158.07 772.19
Chillies 826.37 1481.35 792.11 1223.40 792.11 1260.10
Turmeric 170.97 783.14 195.07 992.94 198.97 1062.45
Cardamom 87.42 15.27 86.70 15.71 87.57 15.87
Garlic 194.26 964.16 202.86 1072.40 218.69 1163.53
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1 2 3 4 5 6 7
Coriander 529.52 491.27 530.86 482.23 562.31 530.20
Cumin 515.61 302.44 507.85 314.22 512.93 342.50
Fennel 51.68 83.91 61.68 105.32 67.93 115.89
Fenugreek 79.86 113.21 81.22 118.36 82.87 125.46
Ajwain 25.76 21.35 25.85 22.18 28.18 24.40
Other seed spices 24.37 21.17 37.61 39.55 39.87 43.51
Clove 2.20 0.94 2.43 1.17 2.50 1.20
Nutmeg 16.20 11.43 16.13 11.43 17.42 12.57
Tamarind 60.08 206.92 59.59 206.34 59.59 208.40
Cinnamon 0.51 0.04 0.51 0.04 0.51 0.04
Tejpat 2.44 4.98 2.44 4.98 2.44 5.00
Others 6.06 1.07 7.10 1.07 7.10 1.07
Total 2949.04 5237.63 2942.60 5365.37 3026.99 5726.38

*2nd advance estimate.

Source: Directorate of Arecanut and Spices Development, D/o Agriculture and Cooperation.

Global Warming and Agriculture

*654. SHRI ANANDRAO ADSUL:
DR. BHOLA SINGH:

Will the Minister of AGRICULTURE be pleased to state:

(a)  whether the Government has taken note of the
adverse impact of global warming on agriculture in the
country which has manifested unusual trends such as erratic
rainfall, shrinking forest cover, rising temperature and
increasing food insecurity;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Government has assessed the
impact of global warming on different agro-climatic zones in
the country;

(d)  if so, the details and the outcome thereof; and

(e) the measures taken/being taken by the
Government to meet the challenge of global warming and
its impact on agricultural production?

THE MINISTER OF AGRICULTURE AND MINISTER OF
FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) All India summer monsoons (June to
September) rainfall does not show any significant trend
during the last century. However, three subdivisions viz.,
Jharkhand, Chhattisgarh, Kerala showed significant
decreasing trend and eight subdivisions viz., Gangetic West
Bengal, West Uttar Pradesh, Jammu and Kashmir, Konkan
and Goa, Madhya Maharashtra, Rayalaseema, Coastal
Andhra Pradesh and North Interior Karnataka showed
significant increasing trends during last century. Significant
increasing trend has been observed in the frequency of
heavy rainfall events over the West coast. The mean annual
surface air temperature over India has risen by 0.56°C during
1901-2009. The Government has taken urgent steps to
institute Climate Change Divisions in the Ministry of
Environment and Forests (the Nodal Ministry for Climate
Change in the Country) and in the Ministry of Agriculture to
assess and monitor the changes in the climate scenario.

(c) and (d) The Government of India initiated studies
related to Climate Change Vulnerability Assessment through
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an ICAR Network Project on Climate Change (NPCC)
consisting of 15 centres in the X Plan and subsequently
extended it to 23 centres in the XI Plan across different agro-
climatic zones. Analysis of occurrence of extreme weather
events during past six decades has indicated an increasing
trend in maximum one-day precipitation in the west coast of
Maharashtra, south Madhya Pradesh, east Bihar, Assam
and parts of Karnataka and eastern Uttar Pradesh. At the
same time, frequency of occurrence of warmer days has
significantly increased in parts of southern Rajasthan,
western Madhya Pradesh, southern Chhattisgarh, western
Gujarat and in parts of peninsular India. Over all, the NPCC
studies indicate that climate change may reduce yield of
timely sown irrigated wheat by about 6% by 2020. When
late and very late sown wheat is taken into consideration,
the projected impact could reduce the yield by 18%, if no
adaptation measures are followed. Similarly, this study
projects 4-6% reduction in yield of rice and up to 18% in
respect of irrigated kharif maize, and 2.5% in rainfed
sorghum by the year 2020.

(e)  As part of the National Action Plan for Climate
Change, 8 national missions have been proposed. One of
them being the National Mission for Sustainable Agriculture
(NMSA) that has been formulated jointly by Department of
Agriculture and Cooperation and Department of Agricultural
Research and Education, in active consultation with
stakeholders including State Governments, and has been
approved in principle by Prime Minister’s Council on Climate
Change for the XII Plan. A scheme ‘National Initiative on
Climate Resilient Agriculture (NICRA)’ with an outlay of
Rs. 350 crores for the period 2010-12 has been implemented
by the Indian Council of Agricultural Research. The
components of the scheme include: (i) strategic research on
natural resources, major food crops, livestock, marine and
freshwater fisheries for adaptation and mitigation;
(i) demonstration of available climate resilient practices on
farmers’ field in 100 most vulnerable districts of the country;
(iii) strengthen research infrastructure and capacity building
for climate change research; and (iv) sponsored research.

Doping Incidents in Sports

*655. SHRI SANJAY BHOI:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:

Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether the National Anti-Doping Agency
(NADA) has recently conducted anti-doping tests on school
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students particularly during the 57th National School Games
in Delhi;

(b) if so, the details thereof alongwith the action taken
by the Government to check doping incidents among school
students and promote dope-free sports in school games;

()  whether a one member committee appointed by
the Government in the recent past to investigate incidents of
alleged doping among sportspersons has submitted its
report;

(d) if so, the details thereof and the findings of the
said report alongwith the recommendations made therein;
and

(e) if not, the reasons therefor alongwith the concrete
steps being taken by the Government to stop such menace
in sports?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH
AFFAIRS AND SPORTS (SHRI AJAY MAKEN): (a) and (b)
Yes, Madam. Out of eighty one (81), eleven (11) samples
tested positive for the presence of banned substances. The
concern of National Anti-Doping Agency (NADA) in the
incidence of Anti-Doping Rule Violation by school children
had been taken up with the authorities of School Games
Federation advising them to exercise greater controls and
checks in this regard. Also, the Central Board of Secondary
Education (CBSE) and Indian Certificate of Secondary
Education (ICSE) had been requested to consider inclusion
of the ill effects of doping in their syllabus. NADA has
conducted educational session on Anti Doping during the
School Games and distributed Anti Doping related literature
in the form of pamphlets, handouts, brochures and Doping
Control Handbook in English, Hindi, Tamil, Telugu and
Malayalam.

(c) No, Madam. The one-member committee has not
submitted its final report so far.

(d)  Does not arise.

(e)  Government has taken the following steps to curb
the menace of doping in sports—

(i) Increasing the frequency of testing of athletes
during in competition and out of competition
including Core probables undergoing training at
various centres for London Olympics, 2012.

(i)  Surprise checking of rooms of Athletes, Coaches
and Support Personnel at training institutes and
surprise collection of samples.
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(iii)  Distribution of educational material on dope
related issues amongst Sportspersons, Coaches
and Support Personnel.

(iv)  Increase in Seminar/Workshops/Teaching
Sessions with Athletes and Coaches.

(v) Closer surveillance and vigilance on Coaches
and Support Personnel.

Pressure of Urbanisation

*656. SHRI SUVENDU ADHIKARI:
PROF. RANJAN PRASAD YADAV:

Will the Minister of URBAN DEVELOPMENT be pleased
to state:

(a)  whether the population growth in the urban areas
of the country is exerting enormous pressure on public
transportation, housing, sewerage system etc.;

(b) if so, the details thereof;

(c) whether the Government has sought external
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assistance from the other developed countries to solve these
problems;

(d) if so, the assistance sought and provided by the
countries during each of the last three years; and

(e)  the corrective steps taken/proposed to be taken
by the Government in this regard?

THE MINISTER OF URBAN DEVELOPMENT
(SHRI KAMAL NATH): (a) The population growth in urban
areas is exerting pressure on basic urban services.

(b)  According to figure released by census of India
2011 62% of urban households have access to tap water
from treated source, 32.7% urban households have access
to piped sewer system and 44.5% of urban households have
access to closed drains for their waste water.

(c) Yes, Madam.

(d)  According to information available in the Ministry,
the assistance agreed to and provided by developed
countries during each of the last three years for urban sector
projects is as under—

(Rs. in Crore)

Name of the Country

2009-10
Agreement Amount

2010-11
Agreement Amount

2011-12
Agreement Amount

Government of Japan 5973.49 0.0 1202.56
Government of France 0.0 0.0 467.80
Government of United Kingdom 379.21 0.0 0.0

In addition, the following two loan agreements have
been entered into recently:—

(i) Loan taken by National Capital Region Planning
Board form KfW i.e. Germany for « 100 million
(date of agreement 30.03.2012).

(ii) Loan for Delhi Mass Rapid Transport System
Project Phase-Ill (IDP-222) for JPY 127,917
million (date of agreement 29.03.2012).

() To ameliorate pressures on cities, the
Government of India launched the Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) in 2005. The
Urban Infrastructure and Governance component handled by
Ministry of Urban Development seeks to improve urban
infrastructure and transport in 65 identified cities. The needs
of the small and medium towns are catered to by the Urban
Infrastructure Development Scheme for Small and Medium

Towns (UIDSSMT) programme,, In addition, financial
assistance for urban infrastructure is also being provided by
the Ministry of Urban Development under the 10% Lumpsum
scheme for the development of North Eastern Region
including Sikkim, the ADB aided North Eastern Region Urban
Development Programme and Pilot project on Development
of Urban Infrastructure in Satellite Towns around the Seven
Mega Cities, besides identified metro and other projects.

[Translation]
Memorial for Munshi Premchand

*657. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of CULTURE be pleased to state:

(a)  whetherthe Government had commemorated the
125th birth anniversary of Munshi Premchand;

(b) if so, whether the Government had proposed to
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construct a memorial, research centre and library in honour
of his memory;

(c) if so, whether the Government had laid the
foundation stone for the said memorial at his native village
of Lamhi in Varanasi region of Uttar Pradesh;

(d) if so, the details alongwith the present status
thereof; and

(e) the steps taken/proposed to be taken by the
Government to develop and restore the ancestral house of
Premchand as well as setting up of the proposed research
centre and library?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) to (e) Yes, Madam. A Committee under
the Chairmanship of the then Minister of Information and
Broadcasting and Culture was constituted to commemorate
the 125th Birth Anniversary of Munshi Premchand from 31st
July 2005 to 31s: July 2006. In the meeting of this Committee
held on 3.11.2005, it was decided that Banaras Hindu
University should take over the Memorial and Research
Centre. An amount of Rs. 2 Crores was sanctioned to Banaras
Hindu University on 30th March 2007. The foundation stone
of Munshi Premchand Memorial Research and Study Centre
has been laid by the Uttar Pradesh Government at village
Lamhi, Varanasi on 28th July, 2011. The construction work
has been awarded to the CPWD by the Banaras Hindu
University about a year back but due to non-allotment of
land measuring 0.249 acres by the Uttar Pradesh
Government, the work could not be undertaken at the site.

[English]
FDI in Broadcasting Sector

*658. SHRIP.K.BIJU:
SHRI ARJUN ROY:
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Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the guidelines governing Foreign Direct
Investment (FDI) in the broadcasting sector in the country
alongwith the present and proposed cap in various
segments of this sector;

(b)  the present percentage of FDI in this sector as
compared to the total investment in the country;

(c) whether the Government proposes to initiate
measures to increase FDI in the broadcasting sector;

(d)  if so, the details thereof;

(e)  whether the domestic sector is likely to suffer in
this regard; and

(f) if so, the manner in which their interests are likely
to be protected?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI AMBIKA SONI): (a) to (f)
Foreign Direct Investment (FDI) in the broadcasting sector
is governed by the FDI policy issued by Department of
Industrial and Policy and Promotion (DIPP). Based on the
recommendations of the Telecom Regulatory Authority of
India (TRAI), a proposal to revise FDI limits of various
segments in broadcasting sector is under consideration of
the Government. The existing and proposed FDI limits of
Broadcasting Sector are given in the enclosed Statement.
FDl inflows in the Information and Broadcasting (1&B) Sector,
including print media, have been 1.77% of the total equity
inflows during April, 2000 to February, 2012. A total of Rs.
13202.55 crore of FDI equity inflows have been received in
this sector during this period. The revision of FDI Policy,
towards higher levels of liberalization and rationalization, is
an ongoing process which is also applicable to I&B Sector.
Domestic sector is not expected to suffer on account of
enhanced FDI in the broadcasting sector.

Statement

Existing and Proposed FDI Limits in the Broadcasting Sector

SI.No. Segment Existing Limit Proposed Limits Entry Route (Proposed )
1 2 3 4 5
1 Teleport (Hub) 49% 74% *  Automatic upto 49%.

* Government route beyond
49% upto 74%.
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1 2 3 4 5
2 Direct -to-Home (DTH) 49% 74% * Automatic upto 49%.
¢ Government route beyond
49% upto 74 %.
3 Headend-In-The-Sky (HITS) 74% 74% -do
Broadcasting Service
4(a) Cable Networks-Multi
System Operators (MSO)
operating at National or
State or District level 49% 74%
(provided they undertake
upgradation of networks
towards digitalization with
addressability) -do-
4(b) Other MSOs 49% Status Quo Automatic
5 Cable Networks — Local 49% Status Quo Automatic
Cable Operators
6 FM Radio 26% Status Quo Government
Downlinking of TV Channels 100% Status Quo Government
8 Uplinking of TV News and 26% Status Quo Government
Current Affairs Channels
9 Uplinking of TV Non-News and 100% Status Quo Government
Current Affairs Channels
10 Mobile TV No policy 74% * Automatic route upto 49%.

Government route beyond
49% upto 74%.

Eradication of Hunger

*659. DR. RATTAN SINGH AJNALA:
SHRI GAJANAN D. BABAR:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a)  whether the Government had committed itself,
alongwith 198 other countries, for halving hunger and
malnutrition by 2015 as a part of the Millennium Development
Goals;

(b) if so, the details thereof and the success achieved
therein indicating the annual targets fixed and achieved in
this regard;

(c) whether several incidents of malnutrition and
hunger have been reported from different parts of the
country;

(d) if so, the details thereof and the reasons therefor
indicating the number of malnutrition/hunger deaths reported
by National and International agencies during the Xlth Plan
period, year-wise; and

(e) the effective steps taken to check such incidents
in future and achieve the targets set under the Millennium
Development Goals in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
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(PROF. K.V. THOMAS): (a) and (b) Yes, Madam. The United
Nations (UN) member States, including India, had set for
themselves eight developmental goals — entitled ‘The
Millennium Development Goals’ (MDGs). The Millennium
Development Goals (MDGs) and targets come from the
Millennium Declaration, signed by 189 countries, including
147 Heads of State and Government, in September, 2000.
Out of these eight (8) goals, MDG-1 is to Eradicate Extreme
Poverty and Hunger and under this goal; Target-2 is for
halving, between 1990 and 2015, the proportion of people
who suffer from hunger. As per this Target, India is required
to reduce the proportion of underweight (severe and
moderate) children below 3 years of age from estimated
52% in 1990 to 26% by 2015.

In India, the Central Statistical Organization (CSO) under
the Ministry of Statistics and Programme Implementation
(MOSPI) coordinates the Millennium Development Goals
(MDGs) monitoring system and releases Progress Reports
from time to time. The latest of this report brought out by the
Central Statistical Organisation (CSO), Ministry of Statistics
and Programme Implementation in 2011 is Millennium
Development Goals, India Country Report, 2011.

As per Millennium Development Goals, India Country
Report, 2011, the proportion of underweight children has
declined by 3% points during 1998-99 to 2005-06, from
about 43% to about 40%. There has been slow progress in
this indicator and at the current rate of decline, it is expected
to come down to about 33% by 2015. The Administrative
Ministries such as the Ministry of Rural Development, Ministry
of Health and Family Welfare and Ministry of Human
Resource Development are implementing a number of
schemes relevant to attainment of MDG targets. There has
been progress in all indicators for goals. Since further
progress is expected to be made in the remaining period
upto 2015, it is hoped that performance with reference to
the 2015 targets will be satisfactory.

(c) and (d) As per report of National Family Health
Survey-lIl (NFHS-III), 2005-06; the prevalence of
underweight among “under five” children is 42.5%. Women
and men in age group 15-49 years; having Body Mass Index
(BMI) below 18.5 are 35.6% and 34.2% respectively.
However, no State Government/UT Administration has
reported any incident of Malnutrition and hunger deaths in
the country during the Xlth Plan period to the Department of
Food and Public Distribution.

JYAISTHA 1, 1934 (Saka)
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(e) For achieving the target of Millennium
Development Goals and to ensure food and nutrition security
in the country and to ensure that people living below poverty
line get adequate foodgrains, the Government has been
providing foodgrains at highly subsidized prices to the
targeted population through the State Governments /UT
Administrations under the Targeted Public Distribution
System (TPDS) and Other Welfare Schemes (OWS) such as
Mid-Day-Meal Scheme, Wheat Based Nutrition Programme,
Rajiv Gandhi Scheme for Empowerment of Adolescent Girls
(RGSEAG) — (Sabla), Annapurna Scheme, Emergency
Feeding Programme (EFP), Integrated Child Development
Services (ICDS) Scheme. Government has regularly
reviewed TPDS for its strengthening by streamlining
monitoring mechanism, vigilance, increased transparency,
adoption of revised Model Citizen’s Charter, use of
Information and Communication Technology (ICT) tools and
by improving the efficiency of Fair Price Shop (FPS)
operations.

During 2012-13, a quantity of 543.08 lakh tons of
foodgrains have been allocated to States/UTs under Targeted
Public Distribution System (TPDS) which include additional
allocations of 60 lakh tons foodgrains for Above Poverty
Line (APL) families and 28.16 lakh tons of foodgrains under
Other Welfare Schemes (OWS). Similarly, during 2011-12,
the government made a total allocation of 638 lakh tons of
rice and wheat including 123.69 lakh tons of additional
allocations to Below Poverty Line (BPL) and Above Poverty
Line(APL) families and 49.56 lakh tons under other Welfare
Schemes.

As reported by the Ministry of Health and Family Welfare,
malnutrition is a multifaceted, multidimensional and multi-
sectoral problem. The main reasons for malnutrition are
inadequate intake of food, Low Birth Weight, poor infant
and young child feeding practices, frequent infections, poor
socio-economic status, poor female literacy, high rate of
population growth and low access of population to health,
education, safe drinking water, environmental sanitation,
poor hygiene etc. The Government has been implementing
the following to improve health and Nutritional status of
vulnerable population of the country—

1. Prime Minister’s National Council on India’s
Nutrition Challenges was set up in October, 2008
for policy direction, review and effective
coordination between Ministries which all will
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have a sectoral responsibility for the challenge adequately iodated salt consumption at
of Nutrition. household level.

2. A National Nutrition Policy has been adopted in 5. Nutrition Education to increase the awareness
1993 and a National Plan of Action for Nutrition and bring about desired changes in the dietary
(1995) is being implemented through various practices including the promotion of breast
Departments of Government. feeding and dietary diversification is being

3. Reproductive Child Health Programme under c[e)ncoluragedtusnde.r botTCIIDn;egSrart]ed Ch”j
National Rural Health Mission (NRHM) evelopment Services (ICDS) Scheme an
. . National Rural Health Mission (NRHM).
includes:—

*  Janani Suraksha Yojana (JSY) to promote [Translation]
maternal health and institutional deliveries Price Support for Pulses and Oilseeds
for better birth outcomes.
. *660. SHRI DHARMENDRA YADAV:
° Focus on Maternal Health by promoting SHRI ADHALRAO PATIL SHIVAJI:
institutional deliveries improved coverage
and quality of ANC skilled care to pregnant Will the Minister of AGRICULTURE be pleased to state:
;Nomlen, Post-partum care at community (a)  whether there is a huge gap between the current
evel. production and demand of pulses and oilseeds in the country;
° Emphasis on appropriate Infant and Young ) )
f h Is th f;
Child Feeding. (b) if so, the details thereo
° Immunization of children to prevent them G © the s.teps takehn/proposeg to hbe taken b.y t:e
from both morbidity and mortality. overnment to increase the area under these crops in the
Xllth Five Year Plan;
° Integrated Management of Neonatal and
Childhood Tlinesses and malnutrition. (d)  whether the Government has also launched a
scheme to purchase pulses and oilseeds through the Central
° Treatment of severe acute malnutrition agencies under the Price Support Scheme (PSS);
through Nutrition Rehabilitation Centers
(NRCs) set up at public health facilities. (e) if so, the salient features of the scheme; and
e Specific Programme to prevent and combat ()  the steps taken by the Government to ensure
micronutrient deficiencies of Vitamin A, Iron that the farmers get adequate support price for pulses and
and Folic Acid. Vitamin A supplementation oilseeds?
f5°r Ch"drle” frorg 2 Tozthj to t Ihe :‘,?de of THE MINISTER OF AGRICULTURE AND MINISTER OF
f yea:i' rona”f 6°'° t‘;' i’y”;p ochi Ire” FOOD PROCESSING INDUSTRIES (SHRI SHARAD
rom ? ag(.a or & monins (_) years. fron PAWAR): (a) and (b) Details of Projected Demand (As per
and Folic Acid Supplementation to pregnant ) . .
nd lactating women and adolescents the Report of the Working Group of Planning Commission
and factafing women and adole ' for the 11 Five Year Plan) and Estimated Production of pulses

4. National lodine Deficiency Disorders Control and oilseeds in the terminal year of the Eleventh Plan is as
Programme (NIDDCP) for promotion of under—

(Million Tonnes)

Year Pulses Oilseeds

Projected Estimated Shortfall/Gap Projected Estimated Shortfall/Gap
Demand Production Demand Production
2011-12 19.91 17.02* 2.89 53.39 30.06" 23.33

*3rd Advance Estimates for 2011-12 released as 23.04.2012.



61 Written Answers

(c) In order to increase production of major crops
including pulses and oilseeds in the country through area
expansion and enhancement in productivity, Government
of India has been implementing several crop development
schemes/programmes such as National Food Security
Mission (NFSM), Rashtriya Krishi Vikas Yojana (RKVY),
Macro Management of Agriculture (MMA), Integrated
Scheme of Oilseeds, Pulses, Oil Palm and Maize (ISOPOM),
etc. National Food Security Mission has been strengthened
from 1.4.2010 with the merger of pulses component of
ISOPOM and inclusion of two new potential States namely;
Assam and Jharkhand for pulses production. In addition to
above schemes, a new programme “Accelerated Pulse
Production Programme (A3P)” in the form of block
demonstrations has been started under NFSM since
2010-11 to take up the active propagation of key
technologies for improving productivity of pulses.

(d) to (f) Under agricultural price policy, the
Government every year fixes Minimum Support Prices
(MSP) with a view to ensure that oilseed and pulses
growers get remunerative prices for their produce. Ministry
of Agriculture is implementing Price Support Scheme (PSS)
for procurement of oilseeds, pulses and cotton through
NAFED, as central agency. NAFED undertakes the
procurement of oilseeds, pulses and cotton as and when
prices fall below the Minimum Support Price (MSP). Since
October, 2010, Central Warehousing Corporation (CWC)
and National Consumer Cooperative Federation have
been appointed as central agencies for procurement of
oilseeds and pulses under PSS, in addition to NAFED.
However, farmers are free to sell their produce in the
market if the prices rule above the MSP.

Foreign Citizens Apprehended at Airports

7361. SHRI MAHESHWAR HAZARI:
SHRIMATI USHA VERMA:
SHRIMATI SUSHILA SAROJ:
SHRIMATI SEEMA UPADHYAY:

Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether there are reports of foreign citizens
including those from Afghanistan with expired visas
apprehended from various airports in the country including
Delhi Airport;

(b) if so, the details of such cases reported during
the last three years and the current year, airport-wise;
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(c)  the reaction of the Government towards such
incidents of breach in security; and

(d) the corrective measures taken by the
Government in this regard alongwith the action taken against
the guilty persons/officials?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): (a) The
foreigners holding expired India visa at the time of entry into
the country are generally refused entry after recording the
version of foreigner for arriving on the expired visa. If the
passenger has some emergency or health related problem
and intends to seek landing permit facility, he/she is granted
the same after charging fee of US$ 40. However, some cases
of expired visa, including of Afghan nationals, have come to
the notice at Delhi, Mumbai and Chennai.

(b)  Details of number of foreigners intercepted for
holding expired Indian visa at Delhi, Mumbai and Chennai
Airport are as below—

Airport 2009 2010 2011 2012 Total
Delhi 18 41 27 12 98
Mumbai 18 28 8 5 59
Chennai 10 26 8 4 48

Details of number of foreigners intercepted for holding
expired Indian visa, at the time of departure and off-loaded
for regularization of their overstay at Delhi, Mumbai and
Chennai are given below:—

Airport 2009 2010 2011 2012 Total
Delhi 89 106 81 48 324
Mumbai 13 23 44 21 101
Chennai Nil Nil Nil Nil Nil

(c) and (d) Law enforcement agencies maintain a vigil
to intercept overstaying/missing foreigners. Central
Government is vested with the powers to deport a foreign
national under section 3(2)(c) of the Foreigners Act, 1946.
These powers to identify and deport illegally staying foreign
nationals have also been delegated to the State
Governments/UT Administrations. Detection, deportation of
such illegal immigrants is a continuous process. Central
Government is also implementing a Mission Mode Project
on Immigration, visa and Foreigners Registration and
Tracking, which will also facilitate improved tracking of
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foreigners by integrating and sharing information captured
during visa issuance at Missions during immigration check
at ICPs and during registration at FRROs/FROs.

Illegal Activities of Job Bureaus

7362. SHRIANJAN KUMAR M. YADAV:
SHRI YASHBANT LAGURI:
SHRI JAI PRAKASH AGARWAL.:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether there are reports that some of the
registered job bureaus in the National Capital Territory (NCT)
of Delhi are alleged to have been involved in selling girls for
prostitution on the pretext of providing jobs;

(b) if so, the details of such cases reported during
each of the last three years and the current year; and

(c) the action taken by the Government against such
bureaus?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): (a) to
(c) No such case against registered job bureau has been
reported to Delhi Police. However, cases of sexual
harassment and confinement of trafficked girls have been
registered against placement agencies. The details of such
cases reported during each of the last three years and the
current year—

Year Number of Placement Person
Agencies against which Arrested
FIR registered
2009 4 6
2010 7 10
2011 18 40
2012 (upto 4 6

30.4.2012)

The Delhi Police has taken following preventive and
other deterrent measures to prevent trafficking of girls:—

° Delhi Police has established a special unit i.e.
AHTU (Anti-Human Trafficking Unit) in each
District to deal with such type of cases effectively.

° Anti-Kidnapping cell is already in place in Crime
Branch who deal with this type of cases.

MAY 22, 2012
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° The Police Station staff is being given regular
refresher courses by several NGO’s dealing in
Child Trafficking cases.

° Every Police Station has been provided a list of
NGOs for help in such type of cases whenever
come to notice.

° Every Police Station has been directed to upload
the details of missing child on ZIPNET
immediately so that consolidated efforts are made
to trace children.

° Raids are organized regularly to rescue children
from work places especially engaged in
hazardous activities alongwith different
authorities.

° All ACsP/Sub-Division and SHOs of Delhi Police
have been directed to brief their staff to remain
extra vigilant in this regard.

° Public cooperation has been elicited through
Eyes and Ears scheme to gather information
about such activities and persons suspected to
be involved,

[English]
JNNURM

7363. SHRI SHIVARAMA GOUDA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the number and details of proposals received
from the State Governments for release of 4th instalment for
development of infrastructure in various cities/towns in the
country including Koppal and Mysore cities under the
Jawaharlal Nehru National Urban Renewal Mission
alongwith the present status thereof; and

(b)  the funds released by the Union Government for
this purpose during the last year and the current year, city/
town-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (PROF. SAUGATA ROY): (a) 241 Utilisation
Certificates (UCs) requesting for release of 4th instalment
of Additional Central Assistance (ACA) for the projects
approved under Urban Infrastructure and Governance (UIG)
Sub-Mission of Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) has been received during the Mission
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period, out of which funds have been released for 228 UCs
including the city of Mysore and request has been sent to
Ministry of Finance Government of India to release funds in
respect of remaining 13 UCs. No project has been received/
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(b) Details of funds released in respect of
4th instalment of ACA for the projects approved under UIG
Sub-Mission of JNNURM during the year 2011-12 and
2012-13, State-wise and city-wise are given in the enclosed

approved for Koppal under JNNURM. Statement.
Statement
Sl. Name of State City 2011-12 2012-13
No. Amount of Amount of
4th Instalment 4th Instalment
of ACA released of ACA released
1 2 3 4 5
1. Andhra Pradesh Hyderabad 483.27 260.84
Tirupati 322.60 -
Vijayawada 4,187.95 -
Vishakhapatnam 13,078.75 —
2. Arunachal Pradesh ltanagar 268.74 -
3.  Assam Guwabhati 6,321.15 —
4. Bihar Bodhgaya - -
Patna - -
5. Chandigarh Chandigarh — —
6. Chhattisgarh Raipur — —
7. Delhi Delhi — —
8. Goa Panaji — —
9. Gujarat Ahmedabad 3,255.79 -
Porbandar - -
Rajkot 1,135.09 —
Surat 7,475.61 —
Vadodara 2,982.20 —
10. Haryana Faridabad — 275.26
11.  Himachal Pradesh Shimla - -
12.  Jammu and Kashmir Jammu - -

Srinagar —
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1 2 3 4 5
13. Jharkhand Dhanbad - -
Jamshedpur - -
Ranchi - -
14. Karnataka Bangalore 1,709.33 —
Mysore 2,500.00 —
15. Kerala Cochin - -
Thiravananthapurarn - -
16. Madhya Pradesh Bhopal 2,295.31 3,354.13
Indore 47.33 3,839.69
Jabalpur - -
Ujjain — —
17. Maharashtra Greater Mumbai 21,088.93 4,036.55
Nagpur 2,415.33 2,440.86
Nanded 4,030.49 —
Nashik - -
Pune 15,451.56 —
18.  Manipur Imphal - -
19. Meghalaya Shillong - -
20. Mizoram Aizawl 4,906.30 —
21. Nagaland Kohima - -
22. QOdisha Bhubaneshwar - -
Puri - -
23. Puducherry Puducherry - -
24. Punjab Amritsar - -
Ludhiana - -
25. Rajasthan Ajmer-Pushkar - -
Jaipur 2,094.55 -
26. Sikkim Gangtok - -
27. Tamil Nadu Chennai 7,105.18 -
Coimbatore 723.83 —
Madurai 4,670.31 —
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1 2 3 4 5
28. Tripura Agartala - -
29. Uttar Pradesh Agra - -
Allahabad 1,885.80 —
Kanpur 10,241.72 -
Lucknow 5,897.19 -
Mathura 198.32 -
Meerut 3,412.63 —
Varan asi — —
30. Uttarakhand Dehradun 840.32 -
Haridwar 574.13 -
Nainital - -
31.  West Bengal Asansol 673.72 -
Kolkata 4,994.57 -
Total 1,37,268.00 14,207.33

[Translation]
Ownership Rights Through GPA

7364. SHRIMATI RAMA DEVI:
SHRI ANJAN KUMAR M. YADAV:

Will the Minister of URBAN DEVELOPMENT be pleased
to state:

(a)  whetherthe buyers of houses are actually entitled
to get the ownership right of their houses on the basis of the
General Power of Attorney (GPA);

(b)  if not, the justification thereof; and

(c) the status of house owners in Delhi who have
purchased houses from the DDA on GPA?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (PROF. SAUGATA RQY): (a) and (b) Delhi
Development Authority (DDA) has informed that the GPA/
Agreement to sell holders are being entertained for allowing
conversion of DDA flats from leasehold to freehold as per
the policy issued by Ministry of Urban Development,
Government of India and in the light of Hon’ble Supreme
Court Judgment dated 11.10.2011.

(c) Delhi Development Authority (DDA) has stated
that no allotment is made by DDA on General Power of
Attorney basis. Allotment of flats are being made by DDA on
freehold basis.

[English]
BRTS Projects

7365. SHRI DUSHYANT SINGH:
SHRI BADRI RAM JAKHAR:

Will the Minister of URBAN DEVELOPMENT be pleased
to state:

(a) the steps taken/being taken by the Union
Government to introduce the Bus Rapid Transit System
(BRTS) projects in all the States of the country;

(b)  whether the work under BRTS projects is being
hampered pending the approval for revised proposals of
approved projects;

(c) if so, whether the Union Government proposes
to clear/approve the revised proposals received from the
various State Governments for BRTS;
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(d) if so, the details thereof, State-wise;

(e)  whether the Union Government is considering to
provide 80% grants-in-aid to Jaipur city, Rajasthan instead
of 50% Central grants-in-aid on the lines of sanctioned
projects in Ajmer-Pushkar keeping in view the weak financial
condition of the Municipal Corporation; and

(f) if so, the details thereof and the time by which it
is likely to be made available to Jaipur city?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (PROF. SAUGATA ROY): (a) Bus Rapid
Transit System (BRTS) is one of the admissible sector eligible
for funding under Urban Infrastructure and Governance
(UIG) Sub-Mission of Jawaharlal Nehru National Urban
Renewal Mission (JNNURM). Projects duly recommended
and prioritized by the State Government are considered for
approval under JNNURM subject to its technical appraisal
and availability of State allocation.

(b) to (d) Funds for all projects including BRTS are
released as per guidelines of UIG of JNNURM. Revised
proposals with respect to Jaipur and Vishakhapatnam
BRTSs had been submitted by the State Governments’ for
review and approval under UIG of JNNURM due to some
change of scope of work. The revised DPRs of Jaipur are
with technical appraisal agency for appraisal and the
Vishakhapatnam BRTS is to be considered by the Central
Sanctioning and Monitoring Committee (CSMC) of the
Ministry.

(e) and (f) No, Madam. Funds to the Mission Cities under
UIG Sub-Mission of JNNURM are released based on the
categorization of cities as per census 2001 which stipulates
50% grant to the city of Jaipur and 80% grant to the city of
Ajmer-Pushkar in Rajasthan. There is no proposal to amend
the stipulation.

NIA Chargesheet

7366. SHRI K. SUGUMAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a)  whether the Government has any proposal to
share National Investigation Agency’s (NIA) chargesheet
with Pakistan;

(b) if so, the details thereof;

()  whether NIA has chargesheeted many people of
different countries for crimes committed in the country; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIJITENDRA SINGH): (a) to (d) Chargesheets
filed in the Court are public documents. National
Investigation Agency (NIA) has charge-sheeted only those
foreign nationals who have been found involved in cases
investigated by the NIA. Thus as on date, NIA is reportedly
chargesheeted 14 foreign nationals.

Income from Sports

7367. SHRI VIKRAMBHAI ARUANBHAI MADAM: Wiill
the Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) the estimated annual income accrued to the
Government/sports associations from sports including
cricket;

(b)  whether the income accrued from cricket
games has been utilised for promoting other sports in the
country;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e)  the time by which such income is likely to be
utilised for the other sports/games?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH
AFFAIRS AND SPORTS (SHRI AJAY MAKEN): (a) and (b)
Sports Bodies including Cricket are autonomous bodies
registered under the Societies Registration Act and are
responsible for promotion of Sports and games in India. The
accounts of these bodies are maintained by themselves
and expenses are made by these sports bodies as per their
respective needs. The Government does not interfere in their
day to day functioning.

The Ministry only supplements the efforts of the National
Sports Federations (NSFs) by providing financial assistance
in accordance with the approved norms under the scheme
of ‘Assistance to National Sports Federations’. NSFs who
do not adhere to the guidelines laid down for them by the
Government or any serious irregularities found in their
functioning, appropriate action as deem fit is taken by the
Government.

(c) to (e) Do not arise.



73 Written Answers

Deployment of CISF Personnel at Airports

7368. SHRI NAVEEN JINDAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of Central Industrial Security
Force (CISF) personnel presently deployed at the airports
across the country, State-wise and airport-wise;

(b)  whether there is a huge shortage of residential
facilities for the said personnel posted at airports, especially
in metro cities;

(c) if so, the details thereof and the reaction of the
Government thereto;

(d)  whether the Government has any proposal to
improve the availability of the residential facilities for the
said CISF personnel; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): (a) At
present, 19574 Central Industrial Security Force (CISF)
personnel are deployed at 59 airports across the country.
The list (State-wise and Airport-wise) is enclosed as
Statement.

(b) to (e) As per information furnished by CISF, the status
of requirement, availability and deficiency of residential
accommodation for CISF personnel deployed at 59 airports
in the country, is as follows:

Family
Requirement Availability Deficiency
11114 2883 8231
Barrack
Requirement Availability Deficiency
10297 8578 1719

Residential Accommodation to CISF personnel
deployed at airport is provided by the Airport Authority of
India/Airport Operator concerned. The matter of deficiency
in accommodation for CISF has been taken up with the
Ministry of Civil Aviation. Ministry of Civil Aviation is the nodal
Ministry and they are taking action in this regard.
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List of CISF Personnel presently deployed at the airport

across the country (State-wise and Airport-wise)

Sl State AIRPORT Total
No.
1 2 3 4
1. Andhra Pradesh Hyderabad 744
Tirupati 41
Vizag 121
2. Assam Dibrugarh 122
Guwahati 226
Jorhat 64
Lilabari 40
Shillong 40
Silchar 58
Tezpur 45
3. Bihar Gaya 154
Patna 183
4. Chhattisgarh Raipur 173
5. Delhi Delhi (1Gl) 4167
6. Goa Goa 308
7. Gujarat Ahmedabad 613
Bhavnagar 79
Bhuj 62
Porbandar 73
Rajkot 107
Vadodara 164
8.. Himachal Pradesh Bhunter 48
Shimla 71
9. Jharkhand Ranchi 216
10. Karnataka Bangalore 1070
Mangalore 99
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1 2 3 4 1 2 3 4
11. Kerala Cali cut 305 23. Uttarakhand Dehradun 121
Cochin 458 24. West Bengal Bagdogra 119
Trivandrum 443 Kolkata 938
12.  Madhya Pradesh Bhopal 168 Total posted strength 19574
Gwalior 47
Renaming of Area by DDA
Indore 233
7369. SHRI KHAGEN DAS: Will the Minister of URBAN
Khajuraho 77 DEVELOPMENT be pleased to state:
13. Maharashtra Aurangabad 137 (a)  whether Delhi Development Authority (DDA) has
Mumbai 2706 given its approval to rename the area from Sectors 6 to 10 of
Nasirpur, Dwarka as ‘Sector-1A, Dwarka’ to the State
Nagpur 238 Renaming Authority (SRA);
Pune 265 (b)  if so, the details thereof;
14.  Manipur Imphal 227 (c)  the action taken by the SRA in this regard; and
15. Nagaland Dimapur 92 (d)  the time frame by which the area would be
16. Odisha Bhubaneshwar 228 renamed and signages put up by the DDA at relevant
locations?
17.  Punjab Amritsar 419
THE MINISTER OF STATE IN THE MINISTRY OF
18. Rajasthan Jaipur 509 URBAN DEVELOPMENT (PROF. SAUGATA RQOY): (a) to (d)
Jodhpur 64 Gov§rnment of National Cap.ital Territ.ory'of Delhi (GNQTD)
has informed that DDA gave its no objection for renaming of
Udaipur 173 pockets 6 to 9 Nasirpur, Dwarka as Sector-1A, Dwarka.
19. Tamil Nadu Chennai 914 GNCTD has also informed that the proposal would be
Coimbatore 162 pllace.d in the next meeting of the said SRA which will take a
view in the matter.
Madurai 100
Cultural Management
Trichy 265 . -
7370. SHRI K.J.S.P. REDDY: Will the Minister of
20. Tripura Agartala 194 CULTURE be pleased to state:
21. Union Territories Chandigarh 131 (@)  whether any foreign countries have expressed
Di 68 their interests in contributing towards cultural management
iu
of the country;
Portblair 54 , . . .
(b) if so, the details thereof during the XI Five Year
22. Uttar Pradesh Agra 64 Plan, country-wise;
Kanpur 27 (c)  whether the Government has taken a decision in
this regard; and
Lucknow 389
Varanasi 151 (d) if so, the details thereof alongwith the follow-up

action taken thereon?
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THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) No, Madam.

(b) to (d) Do not arise.
Deep Sea Fishery Policy

7371. SHRI S.R. JEYADURAI: Will the Minister of
AGRICULTURE be pleased to state:

(a)  whether the Government had abandoned the
Deep Sea Fishery Policy in 2012-13 due to delays in
clearance from diverse Government agencies;

(b)  if so, the details thereof;

(c) whether the Government proposes to revive the
deep sea fishery sector within the next two fiscal years; and

(d) if so, the details thereof alongwith the steps
proposed to enquire whether foreign companies have been
instigating complaints against the Deep Sea Fishery Policy
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR. CHARAN DAS MAHANT): (a) No, Madam.

(b) Does not arise.

(c) and (d) The Government through an Inter-ministerial
Empowered Committee on Marine Fisheries and Specific
Expert Group(s)/Committee(s) that are constituted from time
to time, regularly reviews the deep sea guidelines and
policies including the issues raised in various fora, to provide
an enabling environment for the growth of deep sea fisheries.

FM Channel for Students

7372. SHRI JOSE K. MANI: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a)  whether the Government proposes to have an
exclusive FM channel for educating students in the remote
and other areas of the country;

(o) if so, the details thereof, State-wise including
Kerala; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTING
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(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) All India
Radio (AIR) does not have any exclusive FM channel for
educating students in the country including remote areas.

However, Government has signed an agreement with
Indira Gandhi National Open University (IGNOU) for
operationalisation of exclusive FM stations for educational
broadcast at 40 places, including two stations at Cochin
and Thiruvananthapuram in the State of Kerala. Out of these
40 stations, 37 are presently operational, and in 3 places
viz. Jamnagar, Ludhiana and Bhubaneshwar, IGNOU has
decided not to set up FM stations. IGNOU has informed that
it is in the process of submitting a proposal to the Ministry of
Information and Broadcasting through Ministry of Human
Resource Development to set up more Gyan Vani stations
across the country under Phase-Il after obtaining the
approval of the competent bodies within IGNOU. The location
of these additional Gyan Vani station will be finalised after
obtaining the feasibility report from All India Radio and
Broadcast Engineering Consultants India Ltd. and
after giving due consideration. State-wise details of the
37 Operational Gyan Vani stations are given in the enclosed
Statement.

(c) Does not arise.

Statement
Sl.  Name of the States
No. Stations
1 2 3

1 Hyderabad Andhra Pradesh

2 Vishakhapatnam Andhra Pradesh

3 Guwahati Assam

4 Patna Bihar

5 Raipur Chhattisgarh

6 Delhi Delhi

7 Panaji Goa

8 Ahmedabad Guijarat

9 Rajkot Gujarat

10 Srinagar Jammu and Kashmir

11 Bengaluru Karnataka
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1 2 3

12.  Mysore Karnataka
13.  Cochin Kerala

14. Thiruvananthapuram Kerala

15. Bhopal Madhya Pradesh
16. Indore Madhya Pradesh
17. Jabalpur Madhya Pradesh
18. Aurangabad Maharashtra

19.  Mumbai Maharashtra

20. Nagpur Maharashtra

21. Pune Maharashtra

22. Shillong Meghalaya

23. Cuttack Odisha

24. Jallandhar Punjab

25.  Jaipur Rajasthan

26. Chennai Tamil Nadu

27. Coimbatore Tamil Nadu

28. Madurai Tamil Nadu

29. Tiruchirapalli Tamil Nadu

30. Tirunelveli Tamil Nadu

31. Agra Utter Pradesh
32. Allahabad Utter Pradesh
33. Kanpur Utter Pradesh

34. Lucknow Utter Pradesh

35. Varanasi Utter Pradesh

36. Chandigarh Union Territory

37. Kolkata West Bengal

Guidelines for Employment Visa

7373. SHRI ADHALRAO SHIVAJI PATIL : Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the details of the existing guidelines for
employment visa including for the skilled workers;
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(b)  whether the security aspect of the country was
taken into consideration while reviving the guidelines for
employment visa; and

(c) if so, the details thereof?

THE MTNISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): (a) As
per the extant guidelines, an Employment visa may be
granted to a foreigner if the applicant is a highly skilled and/
or qualified professional who is being engaged or appointed
by a company/organization/industry/undertaking in India on
contract or employment basis. The basic principle that the
Employment visa shall not be granted for jobs for which
qualified Indians are available.

A minimum annual income of US$ 25,000 is insisted,
except the cases of foreigners working in Embassies, those
working as ethnic cooks or teachers of any foreign language
other than English and foreigners working on honorary basis
in NGOs registered With India.

(b) and (c) Mechanism is in place to verify names of
visa applicant against the match lists. There is also a
mechanism of ‘Prior Clearance’ before issue of ‘E’ visa to
foreigners of certain specified nationalities. At present, ‘E’
visa is not given to nationals of Pakistan. Statement is laid
on the Table of the House.

[Translation]
Awareness at Village Level

7374. SHRIMATI KAMLA DEVI PATLE: Will the Minister
of HOME AFFAIRS be pleased to state:

(a)  whether the Government has formulated any
scheme to spread awareness at village level to mitigate the
impact of natural calamities including earthquake; and

(b) if so, the details thereof?

THE MTNISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): (a) and
(b) The Government of India has not formulated any specific
scheme for spreading awareness at village level to mitigate
the impacts of natural calamities including earthquake. The
Government however is implementing certain schemes
which includes the component of awareness to mitigate the
impacts of natural calamities including earthquakes like:—

1. National School Safety Programme to promote
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culture of safety in schools by undertaking
Information, Education and Communication
activities, promoting non-structural mitigation
measures and demonstrative structural
retrofitting, at an estimated cost of Rs. 48.47 crore,
is under implementation. The Scheme has got
awareness component of Rs. 8.05 crore.

2. National Cyclone Risk Mitigation Project Phase-
| at a cost of Rs. 1496.71 crore to minimize the
vulnerability to cyclone and making people and
infrastructure disaster resilient is under
implementation in the States of Andhra Pradesh
and Odisha. Its one of the component envisages
a framework for dissemination of cyclone
warnings and advisories from the authorities to
the community and to receive feedback in the
event of a cyclone disaster. This two way
communication system is meant to reduce the
vulnerability of coastal communities by
addressing the critical gaps of early warning
dissemination in a timely, reliable and efficient
manner and providing an opportunity to the
community to communicate with the authorities
in the event of cyclone emergencies.

3. Strengthening of Fire and Emergency Services
has got an awareness component of Rs. 4.38
crore.

4. Revamping of Civil Defence set up in the country

is with an awareness component of Rs. 2.60 crore.

5. Government of India has allocated Capacity
Building grant for Disaster Response to the
States for the period 2010-15. One of the activities
which can be undertaken by the States relates to
awareness generation programme of all
stakeholders including villagers.

6. NDMA is carrying out awareness generation
campaigns on various disasters including
earthquake across the country through print and
electronic media to prepare the masses during
eventualities.

The National Disaster Response Force has been
conducting Familiarisation and Community Capacity Building
and Public Awareness Programmes to spread awareness
amongst local community, members of panchayati

JYAISTHA 1, 1934 (Saka)

to Questions 82

institutions/local bodies, NCC, NSS, village volunteers and
other government and non-government stakeholders. More
than 18 lakh community volunteers and other stakeholders
have been trained by NDRF in different parts of the country.

[English]
Study on Traffic Problem in Delhi

7375. DR. RATNA DE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a)  whether the Government has conducted any
study regarding the growing traffic problems, congestions,
narrow roads in and around the tourist spots in the National
Capital Territory of Delhi;

(b) if so, the details thereof and outcome of the study;
and

(c)  the corrective steps taken by the Government in
this regard?

THE MTNISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): (a) to
(c) As per the information provided by the Transport
Department of Government of NCT of Delhi and Ministry of
Urban Development, no such specific study has been
conducted.

However, in order to tackle the situation in a
comprehensive manner in the NCT of Delhi, Delhi Traffic
Police have prepared a Traffic Management Plan, which is
based on the principles of road safety education, regulation,
enforcement and engineering solutions. Based on this Delhi
Traffic Police have taken a number of steps to decongest
and streamline the traffic in the NCT of Delhi, which include
adopting the traffic management measures for removing
traffic congestion, ensuring safe and smooth flow of traffic
and reduction in road accidents and pollution, closure of
cuts to ensure uninterrupted and smooth flow of traffic,
construction of slip roads, restriction or movement of
slow moving traffic during specific timings, installation of
intelligent traffic system, E-enforcement, acquisition of
modern enforcement equipments such as Radar Speed
Measurement Devices, Interceptors, Breath Analyzers etc.

Free Sugar Exports

7376. SHRI RAJAIAH SIRICILLA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:
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(a)  whether the Government had convened a high
level meeting recently for considering a proposal to free
sugar exports and clear the burgeoning stocks; and

(b) if so, the details and the outcome thereof
alongwith the views expressed by the States including
Andhra Pradesh in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): (a) Yes, Madam.

(o)  The Government has decided to dispense with
the system of allocating mill-wise export quota and permit
export of sugar without any restrictions. Directorate General
of Foreign Trade (DGFT) has been asked to monitor the
quantity to be exported. The States were not invited for the
meeting.

National Food Security Mission

7377. SHRIMANSUKHBHAI D. VASAVA:
SHRIMATI RAMA DEVI:

Will the Minister of AGRICULTURE be pleased to state:

(a)  whether the National Food Security Mission —
Wheat in Bharuch and Narmada districts of Gujarat and the
National Food Security Mission — Rice in Sheohar district
of Bihar have not been implemented;

(b) if so, the details thereof; and

(c) if not, the criteria adopted for implementation of
the Mission in different parts of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIHARISH RAWAT): (a) to (c) The districts under NFSM-
Wheat and NFSM-Rice have been selected on the basis of
certain criteria. The districts with sizeable area under wheat
and having irrigation more than 50% under the crop and
productivity less than State’s average were identified for
NFSM-Wheat. Similarly, the districts having more than
50,000 ha. area under rice and productivity less than the
State’s average were covered under National Food Security
Mission-Rice. Bharuch, Narmada districts of Gujarat; and
Sheohar district of Bihar are not covered under NFSM-Wheat
and Rice respectively as these districts do not fulfill the laid
down criteria.

MAY 22, 2012
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Indian Film Makers in Global Market

7378. SHRI N. CHELUVARAYA SWAMY: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(@) whether the Government is aware of the
emerging global markets for Indian films;

(b) if so, the details thereof;

(c)  whether the Indian film makers are planning to
tap newer overseas market in the US, UK and South East
Asia; and

(d)  the steps taken/proposed to be taken by the
Government to extend needful support to such Indian film
makers?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN): (a) to (c) The Indian film industry
hold great potential for marketing its product in different
parts of the world. However, since the film industry is largely
in private domain, neither reliable data is available to gauge
the actual size of the global market for the Indian films nor
does the Government maintain record of the initiatives of
the Indian film makers to tap newer overseas market in the
US, UK and South East Asia.

(d)  The Government's role in the film industry which
is almost entirely driven by private enterprise, is largely
facilitative, developmental and promotional and is aimed at
assisting the industry to tap its full potential. With a view to
promoting Indian film industry in the country and abroad,
this Ministry had two Plan Schemes, viz., “Export Promotion
through Film Festivals in India and Abroad” and
“Participation in Film Market in India and Abroad” during the
11th Plan period. The activities that have been undertaken
under the above mentioned Plan Schemes during the Plan
period 2007-08 to 2011-12 are as follows:—

Participation in Film Market in India and Abroad:
(i) Cannes Film Market, France

(i) Film Bazaar, Goa

(iii)  European Film Market, Berlin

(iv)  MIPCOM

(v) Cairo Film Festival

(vi)  Toronto Film Festival, Canada
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(vii)  American Film Market
(viii) Hong Kong Film Market

The India Pavilion set up in the above mentioned film
markets provided a platform to the Indian film industry
to negotiate/network with foreign buyers to market their
films. Aspiring new directors have been promoted in
the above mentioned film festivals/markets.

Export Promotion through Film Festivals in India and
Abroad:

(i) Successfully organized International Film
Festival of India every year.

(ii) Films under Indian Panorama have been
screened in film festivals in India and abroad
every year.

(iii)  Participated in various film festivals in India and
abroad.

Levy Sugar

7379. SHRI NILESH NARAYAN RANE: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a)  the norms fixed for levy sugar contributions from
the States alongwith the actual contributions received during
each of the last three years and the current year, State-wise;

(b)  the details of the mechanism in place for
distribution of levy sugar; and

(c)  the per capita allocation of sugar, State-wise?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) As per the extant
policy, certain percentage of sugar produced by sugar mills
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is requisitioned as compulsory levy for distribution in PDS
at a price fixed by the Central Government in every sugar
season. The percentage of the levy sugar requisitioned
from the sugar mills during the last three years and current
year is as under—

SI.No. Sugar season % of Levy sugar

1. 2008-09 10%
2. 2009-10 20%
3. 2010-11 10%
4. 2011-12 10%

The levy sugar so requisitioned is allocated, from among
the sugar mills, for meeting the requirements of PDS of
various States/UTs by the Central Government as per fixed
norms.

(o)  The Food Corporation of India (FCI) is entrusted
with the responsibility of lifting, transporting and supplying
sugar to all North-Eastern States except Sikkim, Jammu and
Kashmir and Island Territories. Rest of the State
Governments/UT Administrations either themselves or
through their nominated agencies (State Civil Supplies
Corporations/Cooperative Federations) lift levy sugar from
the allotted sugar factories. State agencies /FCl lift levy sugar
after paying the ex-factory levy sugar price plus excise duty,
cess on sugar, and education surcharge cess on excise and
transport it to their godowns in their respective States. The
responsibility of distribution of sugar through the Public
Distribution System and maintaining smooth operation of
PDS in the State lies with the respective State Governments/
UT Administrations.

(c) A Statement showing the per capita norms State-
wise is enclosed.

Statement

Per capita allocation of sugar /State-wise and total allocation/State-wise for Public Distribution System (PDS)

Sl. State/UTs Per capita allocation Total allocable quantity of sugar (Qty. in ‘000’ Tonnes)
No. of sugar (gms
per month) Standard Annual Annual festival Total
allocation quota
1 2 3 4 5 6
1. Andhra Pradesh 500 116280 7614 123894
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1 2 3 4 5 6

2. Arunachal Pradesh 700 10008 94 10102
3. Assam 700 220044 2896 222940
4. Bihar 500 246192 7527 253719
5. Chhattisgarh 500 54144 2013 56157
6.  Delhi 1271 31320 2316 33636
7. Goa 500 1440 150 1590
8.  Gujarat 500 70092 4878 74970
9. Haryana 500 29820 1924 31744
10. Himachal Pradesh 700 56376 608 56984
11.  Jammu and Kashmir 700 83544 868 84412
12.  Jharkhand 500 83376 2551 85927
13. Karnataka 500 103632 5350 108982
14. Kerala 500 49236 3600 52836
15. Madhya Pradesh 500 149292 5523 154815
16. Maharashtra 500 201504 9014 210518
17.  Manipur 700 21156 208 21364
18. Meghalaya 700 20448 200 20648
19. Mizoram 700 7992 78 8070
20. Nagaland 700 14148 128 14276
21. Odisha 500 104484 3730 108214
22. Punjab 500 16620 2392 19012
23. Rajasthan 500 88104 5092 93196
24. Sikkim 700 4692 50 4742
25.  Tamil Nadu 500 129840 6790 136630
26. Tripura 700 31764 302 32066
27. Uttar Pradesh 500 396156 15154 411310
28. Uttarakhand 700 72396 782 73178
29. West Bengal 500 169044 7796 176840
30. Andaman and Nicobar 1008 4668 74 4742

Island

31. Chandigarh 611 744 112 856
32. Dadra and Nagar Haveli 500 576 14 590
33 Daman and Diu 500 132 12 144




89 Written Answers JYAISTHA 1, 1934 (Saka) to Questions 90

1 2 3 4 5 6

34 Lakshadweep 1625 1380 22 1402

35. Puducherry 583 2916 88 3004
Total 2593560 99950 2693510

Metro Rail Phase-lV

7380. SHRI SURESH KUMAR SHETKAR: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a)  whether the Metro Rail Phase-IV in Delhi has
been finalised;

(b)  if so, the details thereof; and

(c) the amount earmarked to be spent for each
route?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (PROF. SAUGATA ROY): (a) No, Madam.

(b) and (c) Does not arise.
Demand for State

7381. SHRI R. THAMARAISELVAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a)  whether the Government is aware that the Bodos
have threatened to intensify the Statehood movement;

(b)  if so, the details thereof; and
(c)  the reaction of the Government thereto?

THE MTNISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN): (a) and
(b) Yes, Madam. Some organizations are demanding
separate State of Bodoland.

(c) At present, there is no such proposal. A
Memorandum of Settlement (MoS) has already been signed
between the Central Government, Government of Assam
and the Bodo Liberation Tiger (BL T) on 10.2.2003. The main
clauses of the MoS inter-alia includes setting up of Bodoland
Territorial Council (BTC) in the State of Assam under the
Sixth Schedule to the Constitution of India. In order to protect
the interest of the tribals, thirty (30) seats out of forty six (46)
are reserved for the Scheduled Tribes in the council.
Legislative, financial, executive and administrative powers
have been devolved for thirty nine (39) subjects transferred

to the council. Besides, inclusion of Bodo language in the
Eighth Schedule to the Constitution, revision of list of
Scheduled Tribes for the State of Assam, setting up of a
Central Institute of Technology, additional development
package of Rs.100 crore per annum for 5 years over and
above the normal plan assistance to the State of Assam,
rehabilitation of BLT cadres, etc. have been agreed to in the
MoS. Following action has been taken to implement the
MoS:—

(i) The Sixth Schedule to the Constitution of India
was amended for creation of Bodoland Territorial
Council (BTC).

(i)  General Election to the Council was held on
13.5.2005 and Bodoland Territorial Council
(BTC) took office. Further election to the council
was held in the year 2010.

(iii)  Scheduled Tribe (list) of Assam has been revised
by amending the Constitution (Scheduled
Tribes), Order 1950 to protect the interest of Bodo
Tribe.

(iv)  Bodo language has been included into the Eighth
Schedule of the Constitution of India.

(v)  Article 332 (6) of the Constitution of India has
been amended by enacting Constitution
(Ninetieth) Amendment Act, 2003 for ensuring
the existing representation of the Scheduled
Tribes and non-Scheduled Tribes in the
Legislative Assembly of the State of Assam from
Bodoland Territorial Area District (BTAD).

(vi)  The Ministry of Development of North Eastern
Region (DoNER) has sanctioned 52 projects
worth Rs. 585.24 crore for creation of socio-
economic infrastructure since the year 2004-05
and Rs. 505.29 crore has been released to the
State Government of Assam for BTC. In addition
to above, Rs. 67.37 crore were released during
the years 2003-04 to 2008-09 for development
of administrative infrastructure in the BTAD.
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(vii)  Central Institute of Technology (CIT) has started
functioning at Kokrajhar since 2006.

(viii) 846 ex-BLT cadres have been recruited in the
Central Police Forces (CPFs) and approval for
appointment of 400 ex-BLT cadres as Special
Police Officer (SPOs) has been given to State
Government.

The Government is committed to implement MoS in letter
and spirit. The Implementation of MoS is being reviewed in
the Ministry periodically.

Support to Sportspersons

7382. SHRI PRATAP SINGH BAJWA: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether any special recognition is given to
sportspersons who brought laurels to the country;

(b) if so, the details thereof;

(c) whether the Government has taken cognizance
of the plight of sportspersons forced to sell their medals and
personal sport equipment to meet their requirements;

(d) if so, the details thereof and the reaction of the
Government thereto alongwith the names of such
sportspersons;

(e)  whetherthe Government proposes/is considering
to extend adequate monetary support to such sportspersons
so that such incidents to do not take place in future; and

() if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH
AFFAIRS AND SPORTS (SHRI AJAY MAKEN): (a) and (b)
For recognizing the achievements of the sportspersons and
for providing financial incentives to the sportspersons who
win medals in international sports events, the Ministry of

MAY 22, 2012
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Youth Affairs and Sports is implementing the following
schemes:—

(i) Scheme of National sports Awards namely Rajiv
Gandhi Khel Ratna, Arjuna Awards, Dhyanchand
Awards and Dronacharya Awards.

(i)  Scheme of Special Awards to medal winners in
international sports events and their coaches.

(iii)  Scheme of Pension to meritorious sportspersons.

(c) and (d) Whenever the instances of such plight of
sportspersons have come to the notice of the Government,
requisite financial assistance has been provided to such
sportspersons. Names of sportspersons who have been
given financial assistance during last three years are given
in the enclosed Statement.

(e) and (f) The Ministry of Youth Affairs and Sports is
implementing the Scheme of National Welfare Fund for
Sportspersons, under which lump sum ex-gratia financial
assistance is provided to outstanding sportspersons of
yesteryears, who brought laurels to the country, but are now
living in indigent circumstances. Under the Scheme, the
assistance is provided for the following:—

(i) Assistance to sportspersons living in indigent
circumstances.

(ii) Assistance for injuries sustained during
training for and participation in international
competition.

(iiiy  Assistance to families of outstanding
sportspersons living in indigent circumstances.

(iv)  Assistance for medical treatment.

(v) Assistance to sports promoters such as referees,
coaches and umpires, who were eminent, but
are not well off and are in indigent circumstances.

Statement

Details of sportspersons given financial assistance from National Welfare Fund during last three years

Year Name of sportsperson/organizations Amount paid
1 2 3
2009 1. Shrimati Jyotsna Bose (about 80 years old) Widow of Late Nirmal Rs. 1,00,000/-
Kumar Bose
2. Ms. Barbara J. Francis, Ex-Hockey Player (70 years old) suffering Rs. 1,50,000/-

from cardiac problems
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1 2 3
3. Mrs. Sulinder Kour, W/o late Makhan Singh, Athletics (Gold medalist
of 1964 Asian Games) Rs. 3,00,000/-
4. Ms. Sophia Rehman — widow of ex-footballer who took part
in 1956 Olympics when India reached Rs. 1,50,000/-
semi-finals
5. Mrs. Alphoncia Thangaraj -do- Rs. 1,50,000/-
6. Mrs. Boby Kitty -do- Rs. 1,50,000/-
7. Mrs. Nanjamma M. -do- Rs. 1,50,000/-
8. Mrs. Khajabi -do- Rs. 1,50,000/-
9. Mrs. Lyra D’souza -do- Rs. 1,50,000/-
10. Shri J. Sreedharan, Boxing Coach, paralysed since 2006, given
assistance for medical treatment Rs. 3,00,000/-
2010 11.  Shri Prabir Sarkar, physically handicapped sportsperson — given
assistance for procurement of artificial limb Rs. 1,50,000/-
12.  Shri M. Bharathan — ex-footballer, (67 years old) now living in
indigent conditions — running a kiosk Rs. 1,00,000/-
13.  Shri Hiralal Shaw — ex-wrestler, (74 years old) now living in indigent Rs. 2,00,000/-
conditions
14.  Shri Nasir Ali Syed — ex-chess player, (75 years old) now living in Rs. 1,50,000/-
indigent conditions
15. Ms. Saly George — ex-volleyball player (Arjuna Awardee) — Rs. 2,50,000/-
(50 Years old) — now living in indigent conditions
16.  Shri Ajit Singh — Pole vault player, (24 year old) suffered spinal Rs. 3,00,000/-
injuries in January, 2005 during National School Games —
paralyzed since 2005
17.  Shri S.K. Pathania — ex-athletics player (74 years old) — given Rs. 1,00,000/-
assistance for medical treatment
18. Shri Ranjeet Khashaba Jadhav, son of Late Shri K.D. Jadhav — Rs. 3,82,000/-
ex-Olympian who won bronze medal for India in 1952 Helsinki
Olympics, in appreciation and recognition of achievements of his
father when wrestling stadium in IG Complex was re-christened as
KD Jadhav Stadium in 2010 before CWG 2010
19. Miss Padma Chorol, Sportswoman, Jammu and Kashmir — a
budding player from Leh Rs.  70,000/-
20. Shrimati Sunanda K. Mangave widow of late Shri K.D. Mangave, Rs. 2,00,00/-
Wrestler who secured 4th position at 1952 Helsinki Olympics —
widow 80 years old — now living in indigent conditions
21. Shri Joby Mathew, an orthopedically Handicapped arm wrestling Rs. 2,00,000/-

player — living in indigent conditions
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1 2 3
2011 22. Ms.Arunima Sinha, a national level player, who met with an accident Rs. 2,08,714/-
on 13th April, 2011 and her left leg amputated.
23. Shri P K Banerjee Members of the Indian football team Rs. 1,50,000/-
that participated in 1960 Rome
Olympics
24. Shri Tulsidas Balaram -do- Rs. 1,50,000/-
25. Shri S. Narayanan -do- Rs. 1,50,000/-
26. Shri O. Chandrashekhar -do- Rs. 1,50,000/-
27. Shri Fortunata A. Franco -do- Rs. 1,50,000/-
28. Shri Chunni Goswami -do- Rs. 1,50,000/-
29. Shri S.S. Hakim -do- Rs. 1,50,000/-
30. Shri S.S.H. Hamid -do- Rs. 1,50,000/-
31. Shri Arun Lal Ghosh -do- Rs. 1,50,000/-
32. Shri Simon Sunder Raj -do- Rs. 1,50,000/-
33. Shrimati Alphoncia Raj widow of -do- Rs. 1,50,000/-
Shri P. Thanga Raj
34. Shrimati Kannan Kamalabai widow -do- Rs. 1,50,000/-
of Late Shri D. Kannan
35. Shrimati D. Devdas widow of Late -do- Rs. 1,50,000/-
Devdas
36. Shrimati Barbara J. Francis, Ex-Hockey Player (70 years old)
suffering from cardiac problems Rs. 2,00,000/-
37. Shri Kaushalender Singh, Physically handicapped sportsperson, Rs. 2,00,000/-
living in indigent circumstances
38. Joginder Singh Bedi, (Arjuna Awardee), physically handicapped
sportsperson, living in indigent conditions Rs. 2,00,000/-
39. Shrimati Farzana Khan, former Football player, living in indigent Rs. 5,00,000/-
conditions
40. Shri Desh Prem Azad, coach of cricketer Kapil Dev, given assistance
for medical treatment Rs. 3,44,703/-
41. Shri Yuvraj Singh (Cricket), given assistance for medical treatment Rs. 5,00,000/-
42. Ms. Nisha Rani Dutta, Archery player, living in indigent circumstances, Rs. 5,00,000/-

who was forced to sell her bow

[Translation]

Promoting Agricultural Schemes in
Madhya Pradesh

7383. SHRI BHOOPENDRA SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) the names of various schemes implemented in

Madhya Pradesh including Bundelkhand region for

wise;

encouraging horticulture, plantation of trees and fisheries
during the last three years and the current year, locaton-

(o)  whether the Indian Council of Agricultural
Research or some other institution has developed any new
technique for the development of this area;
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(c) if so, the details thereof; and

(d)  the other steps taken by the Union Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI'HARISH RAWAT): (a) The following schemes are being
implemented in Madhya Pradesh, including Bundelkhand
Region of the State, by the Department of Agriculture and
Cooperation, Ministry of Agriculture:—

(i) Rashtriya Krishi Vikas Yojana (RKVY) for
development of agriculture and allied sector as
per States requirements;

(ii) National Horticulture Board (NHB) for
Development of Commercial Horticulture through
Production and Post Harvest Management of
Horticulture Crops; and

(iii)  National Horticulture Mission (NHM) for holistic
development of horticulture, including planting
of trees of horticultural crops, covering only 39
districts in the State and all the districts of
Bundelkhand Region.

RKVY and NHB are applicable to the whole State.

The Department of Animal Husbandry, Dairying and
Fisheries, Ministry of Agriculture is implementing the following
schemes on fisheries development in Madhya Pradesh:—

(i) Development of Inland Fisheries and
Aquaculture.

(ii) Development of Marine Fisheries Infrastructure
and Post Harvest Operations.

(i) National Scheme of Welfare of Fishermen.
(iv)  National Fisheries Development Board (NFDB).
Above programmes are demand driven by farmers.

(b) to (d) Yes, Madam. The Indian Council of Agricultural
Research (ICAR) has identified 13 varieties and 9 hybrids
of vegetables for release and notification in Madhya Pradesh.
Agro-techniques have been developed for growing potato
by the Central Potato Research Station, Gwalior. The Jawahar
Lal Nehru Krishi Vishwa Vidyalaya, Jabalpur is involved in
developing improved varieties and agro-techniques for fruits.
The Fisheries Research Institute of ICAR has established a
Research Centre at Panwarkheda, Hosangabad district
under Central Institute of Fisheries Education, Mumbai,
which is involved in production of hybrid Catla seed, high
density rearing of carp seed, natural breeding and seed
production of Magur, prawn culture, conservation of mahseer,

JYAISTHA 1, 1934 (Saka)
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production of economic traits of Rohu and development of
aquaculture.

[English]
Urban Transport

7384. SHRI A.K.S. VIJAYAN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@)  whether the Union Government has decided to
undertake a demonstration project involving huge capacity
building programme for urban transport in select cities with
support of the World Bank-United Nation Development
Programme and Global Environment Facility;

(b) if so, whether this will be done under the National
Sustainable Habitat Mission; and

(c)  thetime by which it is likely to be implemented in
the country?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (PROF. SAUGATA RQY): (a) Yes, Madam.

(b)  No, Madam.

(c)  Capacity building is a continuous process.
However, the World Bank-United Nation Development
Programme-Global Environment Facility supported project
is targeted for completion by 2014.

Preserving Heritage through Art

7385. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of CULTURE be pleased to state:

(a) whether the Government is encouraging the
preservation of cultural heritage through art;

(b) if so, the details thereof alongwith the steps taken
in this direction during the Xl Five Year Plan period, State-
wise including Andhra Pradesh and the amount spent
thereon, year-wise; and

()  the action plan prepared for the current year,
State-wise including Andhra Pradesh?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) The Government of India implements
schemes for the protection, development, preservation and
promotion of all forms of art and culture throughout the
country. These activities are carried out by the attached/
subordinate and autonomous organizations under Ministry
of Culture.

(b) and (c) Grants and financial assistance is not
released State-wise but under various schemes. The total
amount released by Ministry of Culture during XI Five Year
Plan and the allocation of the current year, organization-

wise and Scheme-wise is given in the enclosed Statement.
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Statement
Scheme-wise Plan Allocation and Expenditure from 2007-08 to 2011-12 and Allocation for 2012-13
Sl. Organization/Schemes Xl Plan Total 2007-08
No. 2007-12
Outlay B.E. R.E. Actual B.E. R.E. Actual
Exp. Exp.
1 2 3 4 5 6 7 8 9
| Archaeological Survey of India 650.00 593.00 639.53 646.53 98.00 89.00 90.88
I Direction and Admn. 5.00 5.40 6.38 5.55 1.00 0.70 0.68
1l Promotion and Dissemination
A Akademies
1 Sangeet Natak Akademi 80.00 56.50 64.55 112.17 10.50 10.50 14.44
2 National School of Drama 80.00 63.50 67.70 112.94 11.00 13.50 16.50
3 Sahitya Akademi 55.00 51.75 48.16 60.43 9.75 9.60 10.55
4 Lalit Kala Akademi 35.00 31.50 36.10 45.39 5.50 5.00 5.71
New Schemes
5 Scheme for Setting up of National/ 0.00 0.00 0.00
Regional Schools of Drama
6 Scheme for Support to State 0.00 0.00 0.00
Academies
lIB Promotion and Dissemination
1 Centre for Cultural Resources and 60.00 48.50 60.13 69.35 8.50 9.98 11.35
Training, New Delhi
2 Award of Scholarships to Artists in 30.00 33.00 30.40 28.17 4.50 4.50 4.50
the field of performing, Literacy
and visual Arts.
3 Zonal Cultural Centres 100.00 72.00 77.12 125.12 13.00 11.00 16.74
4 Financial Assitance for Professional 80.00 96.00 107.50 121.92 11.00 11.00 10.85
Group and Individuals for Specfied
Performing Art Projects
5 Building Grant to Voluntary Cultural 45.00 34.58 18.49 8.32 7.00 5.09 3.39
Organisations
6 Financial Assistance to Persons 20.00 20.50 25.25 32.40 3.00 3.00 2.583
Distinguished in Letters, Arts and
such other walks of life who may
be in indigent circumstances
7 Setting up of Multi-purpose 10.00 12.50 9.95 18.53 3.60 7.76

Complexes
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(Rs in crore)
2008-09 2009-10 2010-11 2011-12 2012-13

B.E. R.E.  Actual B.E. R.E. Actual B.E. R.E. Actual B.E. R.E.  Actual B.E.

Exp. Exp. Exp. Exp.

10 11 12 13 14 15 16 17 18 19 20 21 22
111.00 114.00 106.93 111.00 127.00 126.31 121.00 139.78 154.24 152.00 169.75 168.17 192.40
1.00 1.30 0.98 1.00 0.90 0.91 1.00 1.40 1.27 1.40 2.08 1.71 2.25
11.50 11.35 20.96 11.50 12.20 17.03 11.50 19.00 36.95 11.50 11.50 23.79 11.00
13.00 13.00 22.25 13.00 12.55 18.74 13.00 15.15 28.65 13.50 13.51 26.80 15.00
10.50 10.00 12.89 10.50 6.30 9.13 10.50 11.76  13.87 10.50 10.50 13.99 12.00
6.00 11.00 14.25 6.00 4.85 8.20 7.00 9.14 10.14 7.00 6.11 7.09 7.00
0.50
0.50
10.00 13.25 12.10 10.00 13.90 15.48 10.00 13.00 15.99 10.00 10.00 14.43 11.00
7.00 6.90 5.81 7.00 4.50 4.49 7.00 7.00 7.16 7.50 7.50 6.21 7.90
14.00 13.50 26.16 14.00 12.75 21.16 14.00 12.95 23.45 17.00 26.92 37.61 31.00
16.00 16.00 18.38 16.00 2450 26.90 25.00 25.00 30.16 28.00 31.00 35.63 37.63
8.48 4.40 0.72 8.10 2.101 1.30 5.00 3.90 1.27 6.00 3.00 1.64 4.00
3.25 3.25 2.54 3.25 3.10 6.80 4.50 9.40 10.73 6.50 6.50 9.80 7.50
2.00 2.60 6.09 2.00 1.00 1.72 3.00 1.75 2.52 5.50 1.00 0.44 1.00
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1 2 3 4 5 6 7 8 9
8 National Cultural Fund 14.94 6.71 6.22 6.65 3.00 3.00 3.00
9 Asstt. to cultural Organisations with 15.00 16.80 18.42 15.75 3.80 1.71 1.51
National Presence
10 Financial Assistance for Promotion 10.00 5.50 4.65 1.55 2.00 1.90 1.02
and Dissemination of Triabal/Folk Art
11 Kalakshetra Foundation, Chennai 20.00 14.00 14.31 14.56 2.50 2.05 2.06
12  Financial Assitance for Research 10.00 13.20 20.45 24.02 1.60 1.40 1.18
Support to Voluntary Organisations
engaged in Cultural Development
13 Finacial Assistance for Preservation 5.00 5.25 4.30 2.33 1.00 0.75 0.74
and Development of Cultural
Heritage of Himalayas
14  Asstt. for preparation of candidature 0.00 0.00 0.00 0.00 0.00 0.00
file for nomination by UNESCO for
both tangible and intangible heritage
of humanity
15  Asstt. for preservation and promotion 5.00 7.60 3.61 1.58 4.00 1.94 1.58
intangible heritage of humanity”
16  Scheme for the Safeguarding and 5.00 1.30 1.16 0.80 0.10 0.00 0.00
other Protective Measures in the
area of intangible Heritage and
Cultural Diversity (arising out of
UNESCO convention)
17  Awareness creation in the area of 0.00 0.20 0.00 0.00 0.10 0.00 0.00
Intellectual Property Right (IPR)
and setting up of a National IPR
cell for creative Artists and Artisans
18 Cultural Heritage Volunteers (CHV) 53.00 3.82 0.63 0.00 0.20 0.00 0.00
Scheme
19  Pilot Scheme for Cultural Industries 5.00 2.99 1.01 0.45 0.50 0.00 0.00
20 Indian Literature Abroad 0.00 1.45 0.46 0.02
21 Centre for Management of Cultural 40.00 2.07 0.04 0.00 0.05 0.00 0.00
Resources
22  Creating National Artists Welfare 0.00 11.00 1.94 0.00
Fund
23 Flexible Engagements of Scholars in 5.00 5.00 3.55 0.46
Knowledge Institutions of the Ministry
24  Setting up of National Centre for 0.00 1.01 0.02 0.00
performing Art
New Schemes
25 Scheme for TV Programming on Art 0.00 0.00 0.00

and culture
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10 11 12 13 14 15 16 17 18 19 20 21 22
3.19 3.19 3.19 0.50 0.01 0.00 0.01 0.01 0.01 0.01 0.01 0.45 0.01
2.00 1.96 1.91 2.00 5.75 3.51 5.00 5.00 4.99 4.00 4.00 3.83 4.00
2.00 1.85 0.31 1.00 0.40 0.15 0.25 0.25 0.03 0.25 0.25 0.04 0.10
3.00 2.20 1,66 2.50 4.75 3.96 3.00 2.66 4.46 3.00 2.65 2.42 2.50
1.60 1.45 0.31 1.60 1.60 2.22 3.00 6.60 9.05 5.40 9.40 11.26 8.80
1.00 0.75 0.56 1.00 0.55 0.43 0.75 0.75 0.41 1.50 1.50 0.19 1.00
0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2.00 1.67 0.00 1.60 0.00 0.00 0.00 0.00 0.00 0.00 0.00
0.10 0.10 0.00 0.10 0.06 0.00 0.50 0.50 0.50 0.50 0.50 0.30 0.50
0.10 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2.00 0.10 0.00 1.60 0.01 0.00 0.01 0.01 0.00 0.01 0.51 1.00
0.50 0.50 0.45 1.00 0.01 0.00 0.50 0.01 0.00 0.49 0.49 0.01

0.00 1.00 0.01 0.00 0.45 0.45 0.02 1.00

1.00 0.01 1.00 0.01 0.00 0.01 0.01 0.00 0.01 0.01 0.01
5.00 1.00 0.00 5.00 0.44 0.00 1.00 0.50 1.00

1.00 0.05 0.00 1.00 0.50 0.00 1.50 1.50 0.39 1.50 1.50 0.07 1.00
0.00 1.00 0.01 0.00 0.01 0.01 1.00

0.50
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1 2 3 4 5 6 7 8 9
26  Scheme for Setting up of Centres of 0.00 0.00 0.00

Excellence
27  Setting up of International Cultural 0.00 0.00 0.00

Centers (at Kolkata and Chennai)
28 Scheme for Sustaining the Living 0.00 0.00 0.00

and Diverse Cultural Traditions of

India
29 Scheme of Financial Assistance for 0.00 0.00 0.00

Publication of magazines and

journals dedicated to Indian culture

and Heritage.
30 Scheme of MIS and automation of 0.00 0.00 0.00

Grants-in-aid schemes
31 Permanent Pavelion of India in 0.00 0.00 0.00

Venice Bienale

Total (Promotion and Dissemination) 782.94 618.23 626.12 802.86 102.60 99.52 115.36
IV Anthropology and Ethno.
1 Indira Gandhi Rastriya Manav 32.00 39.50 35.55 39.52 5.00 4.60 5.20

Sangrahalaya, Bhopal
2 Anthropological Survey of India 36.00 46.00 42.75 44.92 6.50 6.00 7.21

New Scheme
3 Assistance to State Government 0.00 0.00 0.00

Institutions and organizations for

documentations and dissemination

of research results

Total (Anthropology and Ethno.) 68.00 85.50 78.30 84.44 11.50 10.60 12.41
\) Archives and Archival Libraries
1 National Archives of India 30.00 23.00 19.50 20.90 4.00 2.00 1.91
2 Asiatic Society, Kolkata 15.00 43.10 31.60 25.78 3.00 3.25 3.25
3 Asiatic Society, Mumbai 2.00 3.85 3.85 4.25 0.35 0.35 0.35
4 Khuda Baksh Oriental Public Lib. 10.00 11.29 6.81 4.73 2.50 1.21 0.21
5 TMSSML 3.00 4.40 3.57 2.05 0.50 0.40 0.29
6 Rampur Raza Library 13.00 15.35 11.94 11.74 2.00 1.80 1.80
7 National Mission for Preservation 30.00 41.50 35.41 30.24 8.50 6.37 6.37

of Manuscript
8 National Archives for Audio Visual 0.00 1.40 0.41 0.00

Materials

Total (Archives) 103.00 143.89 113.14 99.69 20.85 15.38 14.18
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10 11 12 13 14 15 16 17 18 19 20 21 22

0.50

0.50

0.00 0.50

0.00 0.50

0.00 0.50

0.00 0.01

121.22 119.08 150.54 121.25 112.40 141.22 132.03 145.81 199.73 141.13 149.31 196.01 170.97

6.50 6.40 7.37 9.50 8.45 9.48 9.50 7.10 7.47 9.00 9.00 10.00 9.00

8.50 8.50 9.58 10.50 9.75 9.46  10.50 8.50 9.54 10.00 10.00 9.13 11.50

0.50

15.00 14.90 16.95 20.00 18.20 18.94 20.00 15.60 17.01 19.00 19.00 19,13 21.00

4.50 3.80 3.58 4.50 3.75 2.94 5.00 5.00 4.88 5.00 5.00 7.59 5.70

4.00 3.75 3.75 21.00 10.50 8.40 8.00 7.00 5.13 7.10 7.10 5.25 7.20

0.50 0.50 0.50 1.00 1.00 1.00 1.00 1.00 1.62 1.00 1.00 0.78 1.00

1.69 0.84 1.06 4.10 3.40 2.53 1.50 0.05 0.00 1.50 1.31 0.93 1.50

0.80 0.80 0.72 1.50 1.00 0.60 1.10 0.87 0.44 0.50 0.50 0.50

2.40 2.40 2.95 3.90 3.50 3.50 4.05 1.24 1.24 3.00 3.00 2.25 3.00

9.50 9.50 8.33 9.00 6.00 0.00 7.50 7.00 8.50 7.00 6.54 7.04 6.50

0.00 1.00 0.01 0.00 0.40 0.40 0.50

23.39 21.59 20.89 45.00 29.15 18.97 29.15 2217 21.81 25.50 24.85 23.84 25.90
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Vi Buddhist and Tibetan Studies

1 Central Institute of Buddhist Studies 35.00 39.01 33.22 32.64 7.50 6.00 5.94
2 Central Institute of Hr. Tibetan Studies 22.00 24.10 23.60 24.37 3.00 3.00 3.00
3 Asstt. for dev. of Buddhist/Tibetan Inst. 18.00 17.70 11.30 14.80 3.70 2.50 3.90
4 Tibet House, Delhi 1.91 1.90 1.90 1.90 0.30 0.30 0.30
5 Central Institute of Himalayan Cul. 0.00 0.04 0.04 9.01

Studies
6 Tawang Monastery 0.00 0.05 0.05 3.84 0.01 0.01 0.41
7 Nam